
AGREICMENT GOVERNING THE ACTIVITIES OF STATES ON THE 
MOON AND OTHER CELESTIAL BODIES 

ACCORD REGISSANT LES ACTIVITES DES ETATS SUR LA LUNE 
ET LES AUTRES CORPS CELESTES 

СОГЛАШЕНИЕ 0 ДЕЯТЕ.ПЬНОСТИ ГОСУДАРСТВ НА ЛУНЕ 
И ДРУГИХ НЕБЕСНЫХ ТЕЛАХ 

ACUERDO QUE DEBE REGIR LAS ACTIVIDADES DE LOS ESTADOS EN LA LUNA 
Y OTROS CUERPOS CELESTES 
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c J Q I I J5 aJ I (Jj-̂  I J dLj)_L J c:̂  IsMc ̂ ^ 01^ 

с t t ^ с _ 
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I ^^b-UI ^bAÜI L̂ Uiíb-̂  bjl^l 

•• с с " с 

11 J ' ^ ̂  I oJ I 'á^^^uJ I li:; ijJ-S». 41 L_«J I ^ Ч j ^ l I ciU à 
. J—OAJ I (j^ tt bcui: I ̂ pSl '¿L^ b ̂  1ди dJ Ĵ  < '¿̂  L¿iiJ ' ̂  b̂ uô  I b^ 
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Ij lij '¿ ^-jwJaJ I J .«"ij I Jj J Mic^ I .̂Já-L; < (L^ Lu civ I* I I ( J 
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. I J4J 1 d JUI 

) ̂  '¿ J LJI 

( I fj: ' ¿^Iv^J I3 L l̂ b I J^ JÜ I Jaiilrvj ) 
I S ^ I d — I z i ^̂  , I L̂ XííJo.̂  { Ц^ ( L^J I Í I OwA-j 

. ' L(i> J rys-^ ioXaj^ 'j) I ̂  lix&v-J L < IĵJ Ij) < I 1 
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. aI-UÍaJI ó JUI^ jliji 

J ^ a—^ ^ fijU^i^^JL^'üJU. < eíl^'^IJ^ JÜJ _ Y' 
с с ^ с • t с 
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* Ci'j^. Q.!'/ uj I^ I 

I Ь Li- ' I ¿b(Ji^-Si ^ LLO»^ I ̂  lii Y 
I J .¿J I áJbJL:, L ̂ J-L̂ ib (J ̂^ I I^ I J c:̂  I о ^^ V*-' ̂ ^ i>* 

с С С С 
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I 1 J j ) aJ 1 Iĵc) . <j- 'j-̂  ' о ' Jj) ' ^ ̂ Ц^ 
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Í ^ à—il-u-. ù' OJ)"' Ó' СУ 

{ UwuJ I ^ ¿ i J 

I I Q I Jl^ сУ Jj) ' ^ ¿uJáJ^ I ts I "¿ JUb LA- ^ I Ь < "" с — — — — _ 
(J 'Ь ' ' с "̂ Ь I cíiJ j цУ ' " LcUJI 
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¡y 11 j I ^ I '<i~Jj) jJ I '¿̂jĵ-cûJ I li; I Ij < cr^j ' ^ U-áiJ ' ¿uaJJkJ I 

u^Nl -L^lbl , gr^jl^' ''tóill jy '¿JLLkJI L ^ o ^ 
, ^ ^ ^ U J I ^ UídJ I ^ ^ - ¿ - U k J I 

d—^^ saJ I i d . IÍJS- I wb JUfO I UJ I Ltoj ^y J ^ * ' с 5tí-J«« 
Q—. ' j L-.r*'̂  "ií ' b j Iq < Lí.;-̂  ' ¿rf̂  ' ̂  Ь ïJ Ь î Juic;̂  L^i 
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何其他有关缔约国的同意要求联合国秘书长协助解决争端。一个Mt约国如来ü

有i司另一有关约约!司保持外交关系，则应自行选j手由其自己出面参加协商或经

由另外的f'，íí约国或秘书长作为中问人参加 i办向。

句:十六条

l球第十七条至可7二十一条外，儿在本 !jJ、义 l句 VUz [I;]束时 1ft视为适用于进

行外空活动的任何政府问国际组织，但该组织领声明按受本协定内所规定的权

, [11 ，f/f义务 ì↑ I1 、 i变 111 织的 t tk ~ 1i11"J ~ÿ!为本 ~f~ ý'J Jfz {关 j二各 IhJ l1i东扣1*-川包括

川 J~ 1I1，J!:-1[l~天你 (E 内外L:1:ilil fJILl 功 ()':1W V[IJ 的条约》的 ;'1'(1 约!可"为木j))-;t约约

时的任何JI七 ~1: fH织的会员fiJ，应米以一切:ì!~当;如此，以保证该组织依附上述Æ

ii:1: 忐 jll/归。

第十七条

本协定任何f'，)'i ý'J I iJ J斗 i!];<'j 木 lJl、足以出修正束。修正;在对于每一按:12113正案

的本协主( Ý'r)'; ýlJ llJ 在本j}J、走多敬 f'，Yi 约 [IJ 按:itJFit;在 U才发生放方， -JU白对于本 l必 ;iJ;

其余每个仰约I1J ，在该fWí约国接受修正束之日发生效力。

第十八条

本协定生放后十年，以合 I过大会应在临时议 ft 内列入 \Ii 责本协定的rí1J)边，

以便参照本协定过去的头:施 'II'J 况 ， ':/f 议是舌说加修正。但在本协定生效Ji年后

的任何时帐，作为 lJJE保古人的联合 1 1;) 悦书长 fi本协定三分之一的hYr约国提

HJ'~- 求，斤，往多数 :\)i 2~ /IJ /;;J ,\J, uií 应召 7fjiiI约(!J会议，以 t扩直本协定。 w查会

议还应!安 I!(~ ~~十一条37l juyt i主 biy!lj ，并且在特别考虑到任何有关的技术发展

的I!'j Î;G F , 'i/f ìx jJl fi 币 1- 一笔斗~ !) ;;\ tí'， l 各 llíU址;江(!，:JlI!J )，'自
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AGREEMENT GOVERNING THE ACTIVITIES OF STATES ON THE 
MOON AND OTHER CELESTIAL BODIES 

The States Parties to this Agreement, 
Noting the achievements of States in the exploration and use of the 

moon and other celestial bodies. 
Recognizing that the moon, as a natural satellite of the earth, has 

an important role to play in the exploration of outer space. 
Determined to promote on the basis of equality the further development 

of co-of̂ oration ашопд otates in the cxpLoratlon and use of the moon and 
other celestial bodies. 

Desiring to prevent the moon from becoming an area of international 
con riict, 

Bearing in mind the benefits which may be derived from the exploitation 
of the natural resources of the moon and other celestial bodies. 

Recalling the Treaty on Principles Governing the Activities of States 
in the Exploration and Use of Outer Space, including the Moon and Other 
Celestial Bodies, the Agreement on the Rescue of Astronauts, the Retiirn of 
Astronauts and the Return of Objects Launched into Outer Space, the 
Convention on International Liability for Damage Caused by Space Objects, 
and the Convention on Registration of Objects Launched into Outer Space, 

Taking into account the need to define and develop the provisions of 
these international instruments in relation to the moon gind other celestial 
bodies, having regard to further progress in the exploration aлd use of 
outer space. 

Have agreed on the following: 



Article 1 

1. The provisions of this Agreement relating to the moon shall also 
apply to other celestial bodies within the solar system, 'other than the 
earth, except in so far as specific legal norms enter into force with 
respect to any of these celestial bodies. 

2. For the purposes of this Agreement reference to the moon shall 
include orbits around or other trajectories to or around it. 

3. This Agreement does not apply to extraterrestrial materials which 
reach the surface of the earth by natural means. 

Article 2 

All activities on the moon, including its exploration and use, shall 
be carried out in accordance with international law, in particxilar the Charter 
of the United Nations, and taking into account the Decleiration on Principles 
of International Law concerning Friendly Relations and Co-operation among 
States in accordance with the Charter of the United Nations, adopted by the 
General Assembly on 2h October 1970, in the interests of maintaining 
international peace and security and promoting international co-operation 
and mutual underst^ding, and with due regard to the corresponding interests 
of all other States Parties. 

Article 3 

1. The moon shall be used by all States Parties exclusively for 
peaceful purposes. 



2. Any threat or use of force or any other hostile act or threat 
of hostile act on the пюоп is prohibited. It is likewise prohibited to use 
the moon in order to commit any such act or to engage in any such threat 
in relation to the earth, the moon, spacecraft, the personnel of spacecraft 
or юал-raade space objectâ. 

3. States Parties shall not place in orbit around or other 
trajectory to or atround the moon objects carrying nuclear weapons or any 
other kinds of weapons of mass destruction or place or use such weapons 
on or in the moon. 

h. The establishment of military bases, installations and 
fortifications, the testing of any type of weapons and the conduct of 
military manoeuvres on the moon shall be forbidden. The use of military 
personnel for scientific research or for any other peaceful purposes shall 
not be prohibited. ЧЪе use of any equipment or facility necessary for 
peaceful exploration and use of the moon shall also not be prohibited. 

Article U 

1. The exploration and use of the moon shall be the province of aJ.1 
mankind and shall be carried out for the benefit and in the interests of all 
countries, irrespective of their degree of economic or scientific 
development. Due regard shall be paid to the interests of present and 
future generations as well as to the need to promote higher standards of 
living and conditions of economic and social progress and development in 
accordance with the Charter of the United Nations. 



2. States Parties shall Ъе guided by the principle of co-operation 
and mutual assistance in all their activities concerning the exploration 
and use of the moon. International co-operation in pxirsuance of this 
Agreement should be as wide as possible and may take place on a multilateral 
basis, on a bilateral basis or through international intergovernmental 
organizations. 

Article ̂  

1. States Parties shall inform the Secretary-General of the United 
Nations an well as the public and the international scientific community, 
to the greatest extent feasible and practicable, of their activities 
concerned with the exploration and use of the moon. Information on the 
time, purposos, locations, orbital parameters and duration shall be given 
in respect of each mission to the moon as soon as possible after launching, 
while information on the results of each mission, including scientific 
results, shall be furnished upon completion of the mission. In the case of 
a mission lasting more than thirty days, information on conduct of the 
mission, including any scientific results, shall be given periodically at 
thirty days' intervals. For missions lasting more than six months, only 
significant additions to such information need be reported thereafter. 

2. If a State Party becomes aware that another State Party plans to 
operate simultaneously in the same area of or in the same orbit 6iround or 
trajectory to or around the moon, it shall promptly inform the other State 
of the timing of and plans for its own operations. 

-k-



3. In carrying out activities iHider this Agreement, States Parties 
shall promptly inform the Secretary-General, as well as the public and the 
international scientific community, of any phenomena they discover in outer 
space, including; the moon, which could endanger human life or health, as 
well as of any indication of organic life. 

Article 6 

1. There shall be freedom of scientific investip;ation on the moon 
by all States Parties without discrimination of einy kind, on the basis of 
equality and in accordance with international law. 

2. In carrying out scientific investigations and in furtherance of 
tJie provisions of thin Agreement, the States Parties shedl have the right 
to collect on and remove from the moon samples of its mineral and other 
substances. Such samples shall remain at the disposal of those States 
Parties which caused them to be collected and may be used by them for 
scientific purposes. States Parties shall have regard to the desirability 
of matking a portion of sxich samples available to other interested States 
Parties and the international scientific community for scientific 
investigation. States Parties may in the course of scientific investigations 
also use mineral and other substances of the moon in quantities appropriate 
for the support of their missions. 

3. States Parties agree on the desirability of exchanging scientific 
and other personnel on expeditions to or installations on the moon to the 
greatest extent feasible and practicable. 



Article Т 

1. In exploring and using the moon. States Parties shall take 
measures to prevent the disruption of the existing balance of its 
environment whether by introducing adverse changes in that environment, 
by its harmful contamination through the introduction of extra-environmental 
matter or otherwise. States Poirties shall also take measures to avoid 
harmfully affecting the environment of the earth tlirough the introduction 
of extraterrestrial matter or otherwise. 

2. States Parties shall inform the Secretary-General of the United 
Nations of the measures being adopted by them in accordance with 
paragraph 1 of this article and shall also, to the maximum extent feasible, 
notify him in advance of all placements by them of radio-active materials 
on the moon and of the purposes of such placements. 

3. States Parties shal.l report to other States Parties and to the 
Secretary-General concerning areas of the moon having special scientific 
interest in order that, without prejudice to the rigl:its of other States 
Parties, consideration may be given to the designation of such areas as 
international scientific preserves for which special protective arrangements 
are to be agreed upon in consultation with the competent bodies of the 
United Nations. 

Article 8 

1. States Parties may pursue their activities in the exploration and 
use of the moon anywhere on or below its surface, subject to the provisions 
of this Agreement, 



2. For these purposes States Parties may, in particular: 
(a) Land their space objects on the moon and launch them from the 

moon ; 
(b) Place their personnel, space vehicles, equipment, facilities, 

stations and installations anywhere on or below the surface of the 
moon. 
Personnel, space vehicles, equipment, facilities, stations and installations 
may move or bo moved freely over or below the surface of the moon. 

3. Activities of States Parties in accordance with paragraphs 1 and 2 
of this article shall not interfere with the activities of other States 
Parties on the moon. Where such interference may occur, the States Parties 
concerned shall undertake consiiltations in accordance with curtida 15, 
paragraphs 2 and 3 of this Agreement. 

Article 9 

1. States Parties may establish maimed and unmanned stations on the 
moon. A State Party establishing a station shall use only that area which 
is required for the needs of the station and shall immediately inform the 
Secretary-General of the United Nations of the location and purposes of that 
station. Subsequently, at annual intervals that State shall likewise inform 
the Secretary-General wliether the station continues in use and whether its 
purposes have chaлged. 

2. Stations shall be installed in such a manner that they do not 
impede the free access to all areas of the moon by personnel, vehicles and 



equipment of other States Parties conducting activities on the moon in 
accordance with the provisions of this Agreement or of article I of the 
Treaty on Principles Governing the Activities of States in' the Exploration 
and Use of Outer Space, including the Moon and Other Celestial Bodies. 

Article 10 

1. States Parties shall adopt all practicable measures to safeguard 
the life and health of persons on the moon. For this purpose they shaJ.1 
regard any person on the moon as еш astronaut within the meaning of 
article V of the Treaty on Principles Governing the Activities of States 
in the Exploration and Use of Outer Space, including the Moon and Other 
Celestial Bodies and as part of the personnel of a spacecraft within the 
meaning of the Agreement on the Rescue of Astronauts, the Return of 
Astronauts and the Return of Objects Launched into Outer Space. 

2. States Parties sh8Ü.l offer shelter in their stations, installations, 
vehicles and other facilities to persons in distress on the moon. 

Article 11 

1. '1Ъе moon and its natural resources are the common heritage of 
mankind, which finds its expression in the provisions of this Agreement and 
in particular in paragraph 5 of this article. 

2. '№e moon is not subject to national appropriation by any claim 
of sovereignty, by means of use or occupation, or by any other means. 

3. Neither the surface nor the subsurface of the moon, nor any part 
thereof or natural resources in i)lace, shall become property of any State, 



international intergovernmental or non-governmental organization, national 
organization or non-governmental entity or of any nat\iral person. The 
placement of personnel, space vehicles, equipment, facilities, stations and 
installations on or below the surface of the moon, including structures 
connected with its surface or subsurface, shall not create a right of 
ownership over the surface or the subsurface of the moon or any areas 
thereof. 'Ше foregoing provisions are without prejudice to the international 
régime referred to in paragraph 5 of this article. 

i». States Parties have the right to exploration and use of the moon 
without discrimination of any kind, on a basis of equality and in accordance 
with international law and the terms of this Agreement. 

5. States Parties to this Agreement hereby undertake to establish 
an international régime, including appropriate procedures, to govern the 
exploitation of the natural resources of the moon as such exploitation is 
about to become feasible. This provision shall be implemented in accordance 
with article l8 of this Agreement. 

6. In order to facilitate the establishment of the international 
regime referred to in paragraph 5 of this article. States Parties shall inform 
the Secretary-General of the United Nations as well sis the public and the 
international scientific community, to the greatest extent feasible and 
practicable, of any natureil resources they may discover on the moon. 

T. The main purposes of the intemationeil régime to be established 
shall include: 

(a) The orderly and safe development of the natural resources of the 
moon : 



(b) The rational management of those resources; 
(c) The expansion of opportunities in the use of those resources; 
(d) An equitable sharing by euLl States Parties in the benefits 

derived from those resources, vhereby the interests and needs of the 
developing countries, as well as the efforts of those countries which have 
contributed either directly or indirectly to the exploration of the moon, 
shall be given special, consideration. 

8. All the activities with respect to the natural resources of the 
moon shall be carried out in a manner compatible with the purposes specified 
in paragraph 7 of this article and the provisions of article 6, paragraph 2, 
of this Agreement. 

Article 12 

1. States Parties shall retain Jurisdiction and control over their 
personnel, vehicles, equipment, facilities, stations and installations on 
the moon. The ownership of space vehicles, equipment, facilities, stations 
and installations shall not be affected by their presence on the moon. 

2. Vehicles, installations and equipment or their component parts 
found in places other than their intended location shall be dealt with in 
accordance with article 5 of the Agreement on Rescue of Astronauts, the 
Return of Astronauts and the Return of Objects Launched into Outer Space. 

3. In the event of an emergency involving a threat to human life, 
rotates Parties may use the equipment, vehicles, installations, facilities 
or supplies of other States Parties on the moon. Prompt notification of 
such use shall be made to the Secretary-General of the United Nations or 
the State Party concerned. 



Article 13 

A State Party which learns of the crash landing, forced landing or 
other unintended landing on the moon of a space object, pr its component 
parts, that were not launched by it, shall promptly inform the launching 
State Party and the Secretary-General of the United Nations. 

Article lU 

1. States Parties to this Agreement shall bear international 
responsibility for national activities on the moon, whether such activities 
are enrriod on by f-iovemmontal agencies or by non-go vera men tal entities, 
and foi' assuring that national activities are carried out in conformity 
with the provisions set forth in this Agreement. States Parties shall 
ensure that non-governmental entities under their Jurisdiction shstll engage 
in activities on the moon only under the authority and continuing supervision 
of the appropriate State Party. 

2. States Parties recognize that detailed arrangements concerning 
liability for damage caused on the moon, in addition to the provisions of 
the Treaty on Principles Governing the Activities of States in the 
Exploration and Use of Outer Space, including the Moon and Other Celestial 
Bodies and the Convention on International Liability for Damage Caused by 
Space Objects, may become necessary as a result of more extensive activities 
on the moon. Any such arrangements shall be elaborated in accordance with 
the procedure provided for in article l8 of this Agreement. 



Article 

1. Each State Party may assure itself that the activities of 
other States Parties in the exploration and use of the moon are compatible 
with the provisions of this Agreement. To this end, all space vehicles, 
equipment, facilities, stations and installations on the moon shall Ъе open 
to other States Parties. Such States Parties shall give reasonable advance 
notice of a projected visit, in order that appropriate consultations may Ъе 
held and that maximum precautions may be teiken to assure safety and to 
avoid interference with normal operations in the facility to be visited. 
In pursuance of this article, any State Party may act on its own behalf or 
with the full or partial assistance of any other State Party or through 
appropriate international procedures within the framework of the United 
Nations and in accordance with the Charter, 

2. A State Party which has reason to believe that another State 
Party is not fulfilling the obligations incumbent upon it pursuant to this 
Agreement or that another State Party is interfering with the rights which 
the former State heis under this Agreement may request consiiLtations with 
that State Party. A State Party receiving such a request shall enter into 
such consultations without delay. Any other State Party which requests to 
do so shall be entitled to take part in the consultations. Each State Party 
participating in such consultations shall seek a mutually acceptable 
resolution of any controversy and shall bear in mind the rights and interests 
of all States Parties. The Secretary-General of the United Nations shall 
be informed of the results of the consultations and shall transmit the 
infoxTnation received to all States Parties concerned. 



3. If the consultations do not lead to a mutually acceptable 
settlement which has due regard for the rights and interests of all States 
Parties, the parties concerned shall take all measures to settle the 
dispute by other peaceful means of their choice appropriate to the 
circumstances and the nature of the dispute. If difficulties arise in 
connexion with the opening of consultations or if consultations do not 
lend to a mutually acceptable settlement, any State Party may seek the 
assistance of the Secretary-General, without seeking the consent of any 
other State Party concerned, in order to resolve the controversy. A State 
Party which does not maintain diplomatic relations with another State 
Party concerned shall participate in such consultations, at its choice, 
eitlicr itself or through another State Party or the Secretary-General as 
intermediary. 

Article 16 

With the exception of articles IT to 21, references in this Agreement 
to States shall be deemed to apply to any international intergovernmental 
organization which conducts space activities if the organization declares 
its acceptance of the rights and obligations provided for in this Agreement 
and if a majority of the States members of the organization are States 
Parties to this Agreement and to the Treaty on Principles Governing the 
Activities of States in the Exploration and Use of Outer Space, including 
the Moon and Otlier Celestial Bodies. States members of any such organization 
which are States Parties to this Agreement shall take all appropriate steps 
to ensure that the organization makes a declaration in accordance with the 
foregoing. 



Article IT 

Any Stato Party to this Ap.rcemont may propose iunendments to the 
Agreement. Amendments shall enter into force for each State Party to the 
Agreement accepting the amendments upon their acceptance by a majority of 
the States Parties to the Agreement and thereafter for each remaining State 
Party to the Ap;reement on the date of acceptance by it. 

Arlicl(; l̂ j 

Ten years after the entry into force of this Agreement, the question 
of the rtîvi(>w of Lhcî Af.',reeinent nhall bo included in the provisional agenda 
о С Lh(> (¡(uioral Asiicmbly of Ihe United Nations in order to consider, in tlie 
light of past application of the Agreement, whether it requires revision. 
However, at any time after the Agreement has been in force for five years, 
the Secretary-General of the United Nations, as depositary, shodl, at tiie 
request of one third of the States Parties to the Agreement and with the 
concurrence of the majority of the States Parties, convene a conference of 
tiie States Parties to review this Agreement. A review conference shall also 
consider the question of the implementation of the provisions of article 11, 
paragraph , on the basis of tlie principle referred to in paragraph 1 of 
that article and taking into account in particular any relevcuit technological 
developments. 

Article 19 

1. This Agreement shall be open for signature by all States at 
United Nations Headquarters in New York. 

„lib 



2. This Agreement shall be subject to ratification by signatory 
States. Any State which does not sign this Agreement before its entry 
into force in accordance with paragraph 3 of this article may accede to it 
at any time. Instruments of ratification or accession shall be deposited 
with the Secretary-General of the United Nations. 

3. 'ITiis Agreement shall enter into force on the thirtieth day 
following the date of deposit of the fifth instrument of ratification. 

. For each State depositing its instrument of ratification or 
accession after the entry into force of this Agreement, it shall enter into 
force on the thirLieth day following the date of deposit of any ouch 
instrument. 

b. The Secretary-(îcnoral shall promptly inform all signatory and 
acceding States of the date of each signature, the date of deposit of each 
instrument of ratification or accession to this Agreement, the date of its 
entry into force and other notices. 

Article 20 

Any State Party to this Agreement may give notice of its withdrawal 
from the Agreement one yeár after its entry into force by written notification 
to the Secretary-General of the United Nations. Such withdrawal shall take 
effect one year from the date of receipt of this notification. 



Article 21 

The original of this Agreement, of which the Arabic, Chinese, English, 
French, Russian and Spanish texts are equally authentic, shall be deposited 
with the Cccrotary-Oencral of the United Nations, who shall send certified 
copies thereof to all signatory emd acceding States. 

IN WITNESS WHEREOF the undersigned, being duly authorized thereto by 
tJieir respective Govommonts, have signed this Agreement, opened for signature 
at Now York, on l8 December 1979. 



ACCORD REGISSANT LES ACTIVITES DES ETATS SUR LA LUNE 
ET LES AUTRES COitPS CELESTES 

Les Etats parties au present Accord, 
Notant les succès obtenus par les Etats dans l'exploration et l'utilisation 

de la Lune et deo autres corps celestes. 
Reconnaissant que la Lune, satellite naturel de la Terre, joue à ce titre 

un role important dans l'exploration de l'espace. 
Fermement résolus à favoriser dans des conditions d'égalité le développement 

de la cooperation entre F)tats aux fins de l'exploration et de l'utilisation de la 
Lune et des autres corps célestes, 

Désireux d'éviter que la Lune ne puisse servir d'arène ù des conflits 
internationaux. 

Tenant compte des avantages qui peuvent être retirés de l'exploitation des 
ressources naturelles de la Lune et des aiitres corps célestes. 

Rappelant le Traité sior les principes régissant les activités des Etats en 
matière d'exploration et d'utilisation de l'espace extra-atmosphérique, y compris 
la Lune et les autres corps célestes, l'Accord sur le sauvetage des astronautes, 
le retour des astronautes et la restitution des objets lancés dans l'espace 
extra-atmosphérique, la Convention sur la responsabilité internationale pour les 
dommages causés par des objets spatiaux et la Convention sur l'immatriculation 
des objets lancés dans l'espace extra-atmosphérique. 

Prenant en considération la nécessité d'appliquer concrètement et de 
développer, en ce qui concerne la Lune et les autres corps célestes, les dispo-
sitions de ces documents internationaux, eu égard aux progrès futurs de l'explo-
ration et de l'utilisation de l'espace, 

Gonb convenus de ce qui suit : 



Article premier 

1. Les dispositions du présent Accord relatives à la Ьгше s'appliquent 
également aux autres corps celestes à l'intérieur du système solaire, excepté 
la Terre, à moins que dos normes juridiques spécifiques n'entrent en vigueur en 
ce qui concerne l'un de ces corps célestes. 

2. Aux fins du present Accord, toute référence à la Lune est réputée 
s'appliquer aux orbites autour de la Lune et aux autres trajectoires en 
direction ou autour de la Lune. 

3. Le présent Accord ne s'applique pas a\ix matières extra-terrestres qui 
atteignent la surface de la Terre par des moyens naturels. 

Article 2 

Toutes les activités sur la Lune, y compris les activités d'exploration et 
d'utilisation, sont menées en conformité avec le droit international, en parti-
culier la Charte der, Nations Unies, et compte tenu de la Déclaration relative 
aux principes du droit international touchant les relations amicales et la 
coopération entre les Etats conformément à la Charte des Nations Unies, adoptée 
par l'Assemblée genérale le 2H octobre 1970, dans l'intérêt du maintien de la 
paix et de la sécurité internationales et pour encourager la coopération inter-
nationale et la comprehension mutuelle, les intérêts respectifs de tous les 
autres Etats parties étant dûment pris en considération. 

Article 3 

1. Tous les Etats parties utilisent la Lune exclusivement à des fins 
pacifiques. 



2. Est interdit tout recours à la menace ou à l'emploi de la force ou à 
tout autre acte d'hostilité ou menace d'acte d'hostilité sur la Lune. Il est 
interdit de même d'utiliser la Lune pour se livrer à un acte de cette nature 
ou recourir à une menace de cette nature â 1'encontre de la Terre, de la Lune, 
d'engins spatiaux» de l'équipage d'engins spatiaux ou d'objets spatiaux crccn 
par l'homme. 

3. Les Etats parties ne mettent sur orbite autour de la Lune, ni sur une 
autre trajectoire en direction ou autour de la Lune, aucun objet porteur d'armes 
nuclêairee ou de tout autre type d'armes de destruction massive, ni ne placent 
ou n'utilisent de telles armes à la surface ou dans le sol de la Lune. 

H. Sont interdits sur la Lune l'aménagement de bases et installations 
militaires et de fortifications, les essais d'armes de tous types et l'exécution 
de manoeuvres militaires. N'est pas interdite l'utilisation de personnel 
militaire à des fins de recherche scientifique ou à toute autre fin pacifique. 
N'est pas interdite non plus l'utilisation de tout équipement ou installation 
nécessaire h l'exploration pacifique de la Lune. 

Article h 

I. L'exploration et l'utilisation de la Lune sont l'apanage de toute 
l'humanité et se font pour le bien et dans l'intérêt de tous les pays, quel que 
soit leur degré de développement économique ou scientifique. Il est dûment 
tenu compte des intérêts de la génération actuelle et des générations futures, 
ainsi que de la nécessité de favoriser le relèvement des niveaxix de vie et des 
conditions de progrès et de développement économique et social conformément à 
la Charte des Nations Unies. 



2. Dans toutes leurs activités concernant l'exploration et l'utilisation 
de la Lime, les Etats parties se fondent sur le principe de la coopération et de 
l'assistance mutuelle. La coopération internationale en application du présent 
Accord doit être la plus large possible et peut se faire sur une base multi-
latérale, svir une base bilatérale ou par l'intermédiaire d'organisations inter-
gouvernementales internationales. 

Article ̂  

1. Les Etats parties doivent faire connaître au Secrétaire général de 
l'Organisation des Nations Unies, ainsi qu'au public et à la communauté 
scientifique mondiale, autant qu'il est possible et praticable, leurs activités 
d'exploration et d'utilisation de la Lune. Des renseignements concernant le 
calendrier, les objectifs, les lieux de déroxilement, les paramètres d'orbites 
et la durée de chaque mission vers la Lune doivent être communiqués le plus tot 
possible après le début de la mission, et des renseignements s\ir les résultats 
de chaque mission, y compris les résiiltats scientifiques, doivent être 
communiqués dès la fin de la mission. Au cas où une mission durerait plus de 
soixante jours, des renseignements sur son déroulement, y compris éventuellement 
sur ses résultats scientifiques, doivent être donnés périodiquement, to\IS les 
trente jours. Si la mission dure pi vis de six mois, il n'y a lieu de communiquer 
par la suite que des renseignements complémentaires importants. 

2. Si un Etat partie apprend qu'un autre Etat partie envisage de mener 
des activités simultanément dans la même région de la Lune, sur la même orbite 
autour de la Lune ou sur vine même trajectoire en direction ou autour de la Lune, 
il informe promptement l'autre Etat du calendrier et du plan de ses propres 
activités. 

- k -



3. Dans les activités qu'ils exercent en vertu du présent Accord, les 
Etats parties informent promptement le Secrétaire général» ainsi que le public 
et la communauté scientifique internationale, de tout phénomène qu'ils ont 
constaté dans l'espace extra-atmosphérique, y compris la Lune, qui pourrait 
présenter un danger pour la vie et la santé de l'homme, et également de tous 
signes de vie organique. 

Article 6 

1. Tous les Etats parties ont, sans aucune discrimination, dans des 
conditions d'égalité et conformément au droit international, la liberté de 
recherche scientifique sur In Lune. 

2. Dans leurs recherches scientifiques exécutées en application des 
dispositions du présent Accord, les Etats parties ont le droit de recueillir 
'sur la Lune et d'en enlever des échantillons de minéraux et autres substances. 
Ces échantillons restent sous la garde des Etats parties qui les ont fait 
recueillir et qui peuvent les utiliser à des fins pacifiques. Les Etats 
parties ne perdent pas de vue qu'il est souhaitable de mettre une partie desdits 
échantillons à la disposition d'autres Etats parties intéressés et de la 
communauté scientifique internationale aux fins de recherche scientifique. Les 
Etats parties peuvent, au cours de leurs recherches scientifiques, utiliser 
aussi en quantités raisonnables pour le soutien de leurs missions des minéraux 
et d'autres substances de la Lune. 

3. Les Etats parties conviennent qu'il est souhaitable d'échanger autant 
qu'il est possible et praticable, du personnel scientifique et autre au cours 
des expéditions vers la Lime ou dans les installations qui s'y trouvent. 



Article Т 

1. Lorsqu'ils explorent et utilisent la Lune, les Etats parties prennent 
des mesures pour éviter de perturber l'équilibre existant du milieu en lui 
faisant subir des transformations nocives, en le contaminant d&ngereusement par 
l'apport de matière étrangère ou d'une autre façon. Les Etats parties prennent 
aussi des mesures pour éviter toute dégradation du milieu terrestre par l'apport 
de matière extra-terrestre ou d'une autre façon. 

2. Les Etats parties informent le Secrétaire général de l'Organisation 
des Nations Unies des mesures qu'ils prennent en application du paragraphe 1 du 
présent article et, dans toute la mesure du possible, lui notifient à l'avance 
leurs plans concernant le placement de substances radioactives sur la Lime et 
l'objeL de cette opération. 

3. Les Etats parties communiquent aux autres Etats parties et au Secrétaire 
général des renseignements au sujet des régions de la Lune qui présentent un 
intérêt scientifique particulier, afin qu'on puisse, sans préjudice des droits 
des autres Etats parties, envisager de désigner lesdites régions comme réserves 
scientifiques internationales pour lesquelles on conviendra d'accords spéciaiix 
de protection, en consultation avec les organismes compétents des Nations Unies. 

Article 8 

1. Les Etats parties peuvent exercer leurs activités d'exploration et 
d'utilisation de la Lune en n'importe quel point de sa surface ou sous sa 
surface, sous réserve des dispositions du présent Accord. 



2. A cette fin, les Etats parties peuvent notaлment : 
a) Faire atterrir leurs engins spatiaux s\ar la Lune et les lancer à 

partir de la Lune; 
b) Placer leur personnel ainsi que leurs véhicules, materiel, stations, 

instaI.lations et équipements spatia-шс en n'importe quel point â la su;:face ou 
sous la surface de la Lune. 

Le personnel, ainsi que les véhicules, le matériel, les stations, les 
installations et l'équipement spatiaux, peuvent se déplacer ou être déplacés 
librement à la surface ou sous la surface de la Lune. 

3. Les activités menées par les Etats parties conformément aux 
paragraphes 1 et 2 du present article ne doivent pas gêner les activités menées 
par d'autres HLnln ].mrtien our la Luae. Au cas où elles risqueraient de leur 
causer une gêne, les Etats parties intéressés doivent procéder à des consul-
tations conformément aux paragraphes 2 et 3 de l'article 15 du présent Accord. 

Article 9 

1. Les Etats parties peuvent installer des stations habitées ou inhabitées 
sur la Lune. Un Etat partie qui installe une station ne doit utiliser que la 
surface nécessaire pour répondre aux besoins de la station et doit faire 
connaître immédiatement au Secrétaire généreil de l'Organisation des Nations Unies 
l'emplacement et les buts de ladite station. Il doit de même, chaque année, 
faire savoir au Secrétaire général si cette station continue d'être utilisée et 
si ses buts ont changé. 

2. Les stations doivent être disposées de façon à ne pas empêcher le libre 
accès à toutes les parties de la Lune, du personnel, des véhicules et du matériel 



d'autres Etats parties qui poursuivent des activités sur la Lune conformément 
aux dispositions du présent Accord ou de l'article premier du Traité svir les 
principes régissant les activités des Etats en matière d'exploration et d'utili-
sation de l'espace extra-atmosphérique, y compris la Lune et les autres corps 
célestes. 

Article 10 

1. Les Etats parties prennent toutes les mesures praticables 1юиг 
sauvegarder la vie et la santé des personnes se trouvant sur la Lune. A cette 
fin, ils considèrent toute personne se trouvant sur la Lune comme étant un 
astronaute au sens de l'article V du Traité sur les principes régissant les 
activités des Etats en matière d'exploration et d'utilisation de l'espace extra-
atmosphérique, y compris la Lime et les autres corps célestes, et comme étant un 
membre de l'équipage d'un engin spatial au sens de l'Accord sur le sauvetage des 
astronautes, le retour des astronautes et la restitution des objets lancés dans 
l'espace extra-atmosphérique. 

2. Les Etats parties recueillent dans lexirs stations, leurs installations, 
leurs véhicules et leur équipement les personnes en détresse sur la Lune. 

Article 11 

1. La Lune et ses ressources naturelles constituent le patrimoine commun 
de l'humanité, qui trouve son expression dans les dispositions pertinentes du 
présent Accord, en peirticulier le paragraphe 5 du présent article. 

2. La Lune ne peut faire l'objet d'aucune appropriation nationale par 
proclamation de souveraineté, ni par voie d'utilisation ou d'occupation, ni par 
aucun autre moyen. 

3. La surface et le sous-sol de la Lune ne peuvent être la propriété 
d'Etats, d'organisations internationales intergouvemementales ou non 



gouvernementeiles, d'organisations nationales, qu'elles aient ou non la 
personnalité morale, ou de personnes physiques. L'installation à la 
svirfaxie ou sous la s\irface de la Lune de personnel ou de véhicxiles, matériel, 
stations, installations ou équipements spatiaux, y compris d'ouvrages reliés 
à sa surface, ne crée pas de droits de propriété sur une partie de la surface 
ou du sous-sol de la Lune. Les dispositions qui précèdent s'entendent sous 
réserve du régime international visé au paragraphe 5 du présent article. 

Les Etats parties ont le droit d'explorer et d'utiliser la Lune, 
sans discrimination d'aucune sorte, svir un pied d'égalité, conformément au 
droit international et aux dispositions du présent Accord. 

5. Les Etats parties au présent Accord s'engagent à établir un régime 
international, y compris des procédures appropriées, régissant l'exploitation 
des ressources naturelles de la Lune lorsque cette exploitation sera sur le 
point de devenir possible. La disposition qui précède sera appliquée confor-
mément à l'article l8 du présent Accord. 

6. Poxir faciliter l'établissement du régime international visé au 
paragraphe 5 du présent article, les Etats parties informent le Secrétaire 
général de l'Organisation des Nations Unies, ainsi que le public et la 
communauté scientifique internationale, autant qu'il est possible et praticable, 
de toutes ressources naturelles qu'ils peuvent découvrir sur la Lune. 

T. Ledit régime international a notamment pour buts principaux : 
a) D'assurer la mise en valeur méthodique et sans danger des ressovirces 

naturelles de la Lune; 



b) D'assurer la gestion rationnelle de ces ressources; 
c) De développer les possibilités d'utilisation de ces ressources; 
d) De ménager une repartition équitable entre tous les Etats parties des 

avantages qui en résulteront, une attention spéciale étant accordée aux interotn 
et aux besoins des pays en développement, ainsi qu'aux efforts des pays qui ont 
contribue, Boit directeraout, ooit indirectement, ù l'exploration de la Lune. 

8. Toutes les activités relatives aux ressources naturelles de la Lune 
seront exercées d'une manière compatible avec les buts énoncés au paragraphe J 

du présent article et avec les dispositions du paragraphe 2 de l'article б du 
prénent Accord. 

Article 12 

1. Les Etats parties conservent la juridiction ou le contrôle sur leur 
personnel, ai nui. que our leurs véhicules, matériel, stations, installations et 
équipements spatiaux se trouvant sur la Lune. La présence sur la Lune desdlts 
véhiculcGj matériel, stations, installations et équipement ne modifie pas les 
droits do propriété les concernant. 

2. Les dispositions de l'article 5 de l'Accord sur le sauvetage des 
astronautes, le retour des astronautes et la restitution des objets lancés dans 
l'espace extra-atmosphérique sont applicables aux véhicules, аггх insteú-lations 
et au matériel trouves dans des endroits autres que ceux où ils devraient être. 

3. Dans les cas d'urgence mettant en danger la vie humaine, les Etats 
parties peuvent utiliser le matériel, les véhicules, les installations, 
l'équipement ou les réserves d'autres Etats parties se trouvant sur la Lune. Le 
Secrétaire général de l'Organisation des Nations Unies ou l'Etat partie 
intéressé en est informe sans retard. 



Article 13 

Tout Etat partie qui constate qu'un objet spatial ou des elementa 
constitutifs d'im tel objet qu'il n'a pas lancé se sont poses sur la Lune à la 
suite d'une радпе ou y ont fait un atterrissage forcé ou imprévu en avise sans 
tarder l'Etat partie qui a procédé au lancement et le Secrétaire général de 
l'Organisation des Nations Unies. 

Article ih 

1. Los Rtats parties au present Accord ont la responsabilité inter-
nationale des activités nationales sur la Lune, qu'elles soient menées par des 
organismes gouvernementaux ou par des entités non gouvernementales, et doivent 
veiller a ce que lesdites activités soient menées conformément aux dispositions 
énoncées dans le présent Accord. Les Etats parties s'assurent que les entités 
non gouvernementcules relevant de leur juridiction n'entreprennent des 
activités sur la Lune qu'avec l'autorisation de l'Etat partie intéressé et 
sous sa surveillance continue. 

2. Les Etats parties reconnaissent que des arrangements détaillés 
concernant la responsabilité en cas de dommages causés sur la Lune venant 
s'ajouter aux dispositions du Traité sur les principes régissant les activités 
des Etats en matière d'exploration et d'utilisation de l'espace extra-
atmosphérique, y compris la Lune et les autres corps célestes, et à celles de la 
Convention relative à la responsabilité concernant les dommages causés par des 
objets spatiaux, pourraient devenir nécessaires par suite du développement des 
activités sur la Lune. Lesdits arrangements seront élaborés conformément à la 
procédure décrite à l'article l8 du présent Accord. 



Article 

1. Chaque Etat partie peut s'assurer que les activités des autres Etats 
parties relatives à l'exploration et à l'utilisation de la Lune sont compatibles 
avec les dispositions du présent Accord. A cet effet, tous les véhiculés, le 
matériel, les stations, les installations et l'équipement spatiavix se trouvant 
siir la Lune sont accessibles aux autres Etats parties au présent Accord. Сев 
Etats parties notifient au préalable toute visite projetée, afin que les consul-
tations voulues puissent avoir lieu et que le maximum de précautions puissent 
être prises pour assurer la sécurité et éviter de gêner les opérations normales 
siir les lieux de l'installation à visiter. En exécution du présent article, un 
Etat partie peut agir en son nom propre ou avec l'assistance entière ou 
partielle d'un autre Etat partie, ou encore par des procédures internationales 
appropriées dans le cadre de l'Organisation des Nations Unies et conformément 
à la Charte. 

2. Un Etat partie qui a lieu de croire qu'un autre Etat partie ou bien ne 
s'acquitte pas des obligations qui lui incombent en vertu du présent Accord, ou 
bien porte atteinte aux droits qu'il tient du présent Accord, peut demander 
l'ouverture de consviltations avec cet autre Etat partie. L'Etat partie qui 
reçoit cette demande de consultations doit engager lesdites consxiltations sans 
tarder. Tout autre Etat partie qui en fait la demande est en droit de participer 
également à ces consultations. Chactm des Etats parties qui peurticipent à ces 
consultations doit rechercher xme solution mutuellement acceptable au litige et 
tient compte des droits et intérêts de tous les Etats parties. Le Secrétaire 
general de l'Organisation des Nations Unies est informé des résultats des 
consultations et commimique les renseignements reçus à tous les Etats parties 
intéressés. 



3. si les consultations n'ont pas permis d'aboutir à vin règlement 
mutuellement acceptable et tenant compte des droits et intérêts de tous les 
Etats parties, les parties intéressées prennent toutes les dispositions nécessaires 
pour régler ce différend par d'autres moyens pacifiques de leur choix adaptes aux 
circonstances et à la natiire du différend. Si des difficultés surgissent à 
l'occasion de l'ouverture de consultations, ou si les consultations n'aboutissent 
pas à un règlement mutuellement acceptable, vin Etat partie peut demander 
l'assistance du Secrétaire général, sans le consentement d'aucun autre Etat 
partie intéressé, afin de régler le litige. Un Etat partie qui n'entretient pas 
de relations diplomatiques avec un autre Etat partie intéressé prend part avucditos 
consultations, ù sa préférence, soit par lui-même, soit par l'intermédiaire d'un 
autre Etat partie ou du Secrétaire général. 

Article 16 

Dans le présent Accord, à l'exception des articles 17 à 21, les références 
aux Etats s'appliquent à toute organisation internationcLLe intergouvemementale 
qui se livre à des activités spatiales, si cette organisation déclare accepter 
les droits et les obligations prévus dans le présent Accord et si la majorité des 
Etats membres de l'organisation sont des Etats parties au présent Accord et au 
Traité sur les principes régissant les activités des Etats en matière d'explo-
ration et d'utilisation de l'espace extra-atmosphérique, y compris la Lune et les 
autres corps célestes. Les Etats membres d'une telle organisation qui sont des 
Etats parties au présent Accord prennent toutes les mesiires voulues pour que 
l'organisation fasse une déclaration en conformité des dispositions du présent 
article. 



Article 17 

Un Etat partie au present Accord peut proposer des amendements ù l'Accord. 
Les amendements prendront effet à l'égard de chaque Etat partie à l'Accord 
acceptant les amendements dès qu'ils auront été acceptés par la majorité des 
Etats parties à l'Accord et, par la sxiite, pour chacun des autres Etats parties 
n l'Accord, à la date de son acceptation desdits amendements. 

Article 18 

Dix. ans après l'entrée en vigueur du présent Accord, la question de 
l'examen de l'Accord sera inscrite гл l'ordre du jour provisoire de l'AsEcrnbLcc 
genérale des Nations [Jnien afin de déterminer, eu égard à l'expérience acquise 
en ce qui concerne l'application de l'Accord, si celui-ci doit être révisé. 
Toutefois, cinq ans au moins après la date d'entrée en vigueur du présent 
Accord, le Secrétaire général de l'Organisation des Nations Unies, en sa qualité 
de dé}X)sitaire de l'Accord, pourra, sur la demande d'un tiers des Etats parties 
a l'Accord et avec l'assentiment de la majorité d'entre eux, convoquer гше 
conférence des Etats parties afin de réexaminer le présent Accord. La 
conférence d'examen étudiera aussi la question de l'application des dispositions 
du paragraphe 5 de l'article 11, sur la hase du principe visé au paragraphe 1 
dudit article et compte tenu, en particulier, de tout progrès technique 
pertinent. 

Article 19 

1. Le présent Accord est ouvert à la signature de tous les Etats au Siège 
de l'Organisation des Nations Unies à New York.. 

Ik -



2, Le present Accord est soiamis à la ratification des Etats signataires. 
Tout Etat qui n'a pas signe le présent Accord avant son entree en viguetir 
conformeraent au paragraphe 3 du present article peut y adhérer à tout moment. 
Les instriments de ratification ou d'adhésion seront déposés auprès du 
Secrétaire général de l'Organisation des Nations Unies. 

3. Le présent Accord entrera en vigueur le trentième jour qui suivra 
le dépôt du cinquième instrument de ratification. 

Pour chaque Etat dont l'instrument de ratification ou d'adhésion sera 
déposé après l'entrée en vigueur du présent Accord, celui-ci entrera en vigueur 
le trentième jour qui suivra la date du dépôt dudit instrument. 

5. Le Secrétaire général informera sans délai tous les Etats qui auront 
signé le présent Accord ou y auront adhéré de la date de chaque signature, de la 
date du dépôt de chaque instrviment de ratification ou d'adhésion, de la date 
d'entrée en vigueur du présent Accord ainsi que de toute autre communication. 

Article 20 

Tout Etat partie au présent Accord peut, un an après l'entrée en vigueur de 
l'Accord, eoîfffftuniquer son intention de cesser d'y être partie par voie de 
notification écrite adressée au Secrétaire général de l'Organisation des 
Nations Unies. Cette notification prend effet un an après la date à laquelle 
elle a été reçue. 



Article 21 

L'original du présent Accord, dont les textes anglais, arabe, chinois, 
espagnol, français et russe font également foi, sera déposé auprès du Secrétaire 
général de l'Organisation des Nations Unies, qui en adressera des copies 
certifiées à tous les Etats qui aviront signé l'Accord ou qui y auront adhéré. 

EN FOI DE QUOI les soussignés, à ce dûment habilités par le\irs gouvernements 
respectifs, ont signé le présent Accord, ouvert à la signature à Nev York le 
18 déceirbre 1979. 



СОГЛАШЕНИЕ О ДЕЯТЕЛЬНОСТИ ГОСУДАРСТВ НА ЛУНЕ 
И ДРУГИХ ВЕЕЕСНЫХ ТЕЛАХ 

Госу;царства-участники настоящего Соглашения, 
отмечая успехи, достигнутые государствами в исследовании и использовании 

Луны и других небесных тел, 
признавая, что Луна, являющаяся естественным спутником Земли, играет важную 

роль в исследовании космоса, 
преисполненные решимости содействовать на основе равенства дальнейшему раз-

витию сотрудничества между государствами в исследовании и использовании Луны и 
других небесных тел, 

желая не допустить превращения Луны в район междзгнародных конфликтов, 
учитывая выгоды, которые могут быть получены от разработки природных ресурсов 

Луны и других небесных тел, 
напоминая о Договоре о принципах деятельности государств по исследованию и 

использованию космического пространства, включая Луну и другие небесные тела, 
Соглашении о спасении космонавтов, возвращении космонавтов и возвращении объектов, 
запущенных в космическое пространство. Конвенции о международной ответственности 
за ущерб, причиненный космическими объектами, и Конвенции о регистрации объектов, 
запускаемых в космическое хгространство, 

принимая во внимание необходимость конкретизации и развития применительно 
к Луне и другим нё"бвсным телам положений этих международных документов с учетом 
дальнейшего прогресса в исследовании и использовании космоса, 

согласихшсь о нижеследующем: 

Статья 1 
1, Положения настоящего Соглашения, относящиеся к Луне, применяются также к 
другим небесным телам солнечной системы, помимо Земли,за исключением тех случаев, 
когда вступают в силу конкретные правовые нормы в отношении любого из этих небесных 
тел. 
2» Для целей настоящего Соглашения ссылки на Луну включают орбиты вокруг Луны 
или другие траектории полета к Луне или вокруг нее. 
3. Настоящее Соглашение не применяется к внеземным материалам, которые достигают 
поверхности Земли естественным путем. 

Статья 2 
Вся деятельность на Луне, включая ее исследование и использование, осущест-

вляется в соответствии с международным правом, в частности с Уставом Организации 
Объединенных Наций, и с учетом Декларации о принципах международного права, 
касающихся дружественных отношений и сотрудничества между государствами в соответ-
ствии с Уставом Организации Объединенных Надий, принятой Генеральной Ассамблеей 



2Ц- октября 1970 года, в интересах поддержания международного мира и безопасности 
и воощрения международного сотрудничества и взаимопонимания и с'должным учетом 
соответствующих интересов всех других государств-участников. 

Статья 3 
1. Луна используется всеми государствами-участниками исключительно в мирных целях. 
2. На Луне запрещается- угроза силой или применение силы или любые другие враждеб-
ные действия или угроза совершения враждебных действий. Запрещается также исполь-
зование Луны для совершения любых подобных действий или применения любых подобных 
угроз в отношении Земли, Луны, космических кораблей, персонала кос1.гаческих кораб-
лей или искусственных косг.гаческих объектов. 
3. Государства-участники обязуются не выводить на орбиту вокруг Луны или на дру-
гую траекторию полета к Луне или вокруг нее объекты с ядерным оружием или любыми 
другими видами оружия массового уничтожения, а также не устанавливать и не исполь-
зовать такое оружие на поверхности Луны или в ее недрах. 
4. Запрещается создание на Луне военных баз, сооружений и укреплений, испытание 
любых типов оружия и проведение военных маневров. Использование военного персонала 
для научных исследований или каких-либо иных мирных целей не запрещается. Не за-
прещается также использование любого оборудования или средств, необходимых для 
мирного исследования и использования Луны. 

Статья 4 
1. Исследование и использование Луны является достоянием всего человечества и 
осуществляется на благо и в интересах всех стран, независимо от степени их экономи-
ческого или научного развития. При этом должное внимание уделяется интересам 
живущих и будущих поколений, а также необходимости содействовать повышению уровня 
жизни и условиям экономического и социального прогресса и развития в соответствии 
с Уставом Организации Объединенных Наций. 
2. Государства-участники во всей своей деятельности, связанной с исследованием и 
использованием Луны, руководствуются принципом сотрудничества и взаимопомощи. 
Международное сотрудничество в соответствии с настоящим Соглашением должно быть 
как можно более широким и может осуществляться на многосторонней основе, на дву-
сторонней основе или через международные межправительственные организации. 

Статья ^ 
1. Государства-участники информируют в максимально возможной и практически 
осуществимой степени Генерального секретаря Организации Объединенных Наций, а также 
общественность и международное научное сообщество о своей деятельности, связанной 
с исследованием и использованием Луны, Как можно скорее после запуска в отношении 
каждой экспедиции на Луну сообщаются сведения о времени, целях, местах проведения, 
пара1летрах орбиты и продолжительности, а информация о результатах проведения 
каждой экспедиции, включая научные результаты, представляется после ее завершения. 
В том случае, если экспедиция продолжается более шестидесяти дней, информация о 
ходе этой экспедиции, включая любые научные результаты, представляется периодически 
через каждые тридцать .дней, В отношении экспедиций, продолжающихся более шести 
месяцев, необходимо впоследствии сообщать только существенно важные дополнения к 
такой информации. 



2» Если государству-участнику становится известно, что другое государство-
участник планирует одновременное проведение деятельности в одном и том же районе 
или на одной и той же орбите вокруг Луны, траектории полета к Луне или вокруг нее, 
оно незамедлительно информирует другое государство о времени и планах проведения 
своей деятельностив 
3. При осуществлении деятельности в соответствии с настоящим Соглашением государства-
участники незамедлительно информируют Генерального секретаря, а также общественность 
и международное научное сообщество о любых установленных ими явлениях в космическом 
пространстве, включая Луну, которые могли бы создавать угрозу для жизни или здоровья 
человека, а также о признаках любого вида органической жизни» 

Статья 6 
le На Луне провозглашается свобода научных исследований, проводимых всеми государ-
ствами-участниками, без какой бы то ни было дискриминации, на основе равенства и в 
соответствии с межлд^народным правом. 
2в При проведении научнюе исследований в соответствии с положениями настоящего 
Соглашения государства-участники имеют право собирать на Луне образхщ минеральных 
и других веществ и вывозить их с Луны, Такие образцы остаются в распоряжении тех 
государств-участников, которые обеспечили их сбор, и могут использоваться ими для 
научных целей» Государства-участники принимают во внимание желательность предостав-
ления части таких образцов в распоряжение других заинтересованных государств-
участников и международного научного сообщества для проведения научных исследований» 
При проведении научных исследований государства-участники могут также использовать 
минеральные и другие вещества Луны для поддержания жизнедеятельности своих экспеди-
ций в необходимых для этой цели количествах. 
3® Государства-участники признают желательным проведение в максимально возможной и 
практически осуществимой степени обмена научным и другим персоналом между экспеди-
циями на Луну или сооружениями на ней. 

Статья 7 
1. Осуществляя исследование и использование Луны, государства-участники принимают 
меры для предотвращения нарушения сформировавшегося равновесия ее среды вследствие 
внесения неблагоприятных изменений в эту среду, ее вредоносного загрязнения 
вследствие доставки посторонних для этой среды веществ или каким-либо иным путем. 
Государства-участники принимают также меры по избежанию внесения неблагоприятных 
изменений в окружающую среду Земли вследствие доставки внеземного вещества или каким-
либо иным путем. 
2« Государства-участники информируют Генерального секретаря Организации Объединенных 
Наций о мерах, принимаемых ими в соответствии с пунктом 1 настоящей статьи, а также 
в максимально возможной степени заблаговременно уведомляют его о всех случаях раз-
мещения ими радиоактивных материалов на Луне и о целях такого размещения. 



3. Государства-участники направляют другим государствам-участникам и Генеральному 
секретарю уведомление относительно районов Луны, представляющих особый научный 
интерес, с тем чтобы без ущерба для прав других государств-участников можно было 
рассмотреть вопрос об объявлении их международными научными заповедниками, в отно-
шении которых должны быть согласованы специальные защитные меры, в консультации 
с компетентными органами Организации Объединенных Наций. 

Статья 8 
1. Государства-участники могут осуществлять свою деятельность по исследованию и 
использованию Луны в любом месте ее поверхности или недр при условии соблюдения 
положений настоящего Соглашения, 
2. В этих целях государства-участники могут, в частности: 

a) осуществлять посадку своих космических объектов на Луну и их запуск с Луны; 
b) размещать свой персонал, космические аппараты, оборудование, установки, 

станции и сооружения в любом месте поверхности Луны или ее недр. 
Персонал, космические аппараты, оборудование, установки, станции и сооружения могут 
свободно передвигаться или быть перемещены на поверхности Луны или в ее недрах, 
3. Действия государств-участников в соответствии с пунктами I и 2 настоящей статьи 
не должны создавать помех для деятельности, осуществляемой на Луне другими госу-
дарствами-участниками. В случав возникновения таких помех заинтересованные госу-
дарства-участники проводят консультации в соответствии с пунктами 2 и 3 статьи 15 
настоящего Соглашения. 

Статья 9 
1. Государства-участники могут создавать на Луне обитаемые и необитаемые станции. 
Государство-участник, создающее станцию, использует только такую площадь, которая 
необходима для обеспечения потребностей этой станции, и немедленно информирует 
Генерального секретаря Организации Объединенных Наций о месторасположении и целях 
этой станции. 3 дальнейшем с интервалами в один год это государство информирует 
Генерального секретаря также о том, продолжается ли использование этой станции и 
изменились ли ее цели. 
2. Станции располагаются таким образом, чтобы не препятствовать свободному досту-
пу персонала, аппаратов и оборудования других государств-згчастников, осуществляю-
щих деятельность на Луне, во все районы Луны в соответствии с положениями настоя-
щего Соглашения или статьи I Договора о принципах деятельности государств по 
исследованию и использованию космического пространства, включая Луну и другие 
небесные тела. 

Статья 10 
1. Государства-участники принимают все возможные меры для охраны жизни и здоровья 
лиц, находящихся на Луне. В этих целях они будут рассматривать любого человека, 
находящегося на Луне, как космонавта в смысле статьи V Договора о принципах деятель-
ности государств по исследованию и использованию космического пространства, включая 
Луну и другие небесные тела, а также как члена экипажа косглического корабля в 
смысле Соглашения о спасании космонавтов, возвращении космонавтов и возвращении 
объектов, запущенных в космическое пространство, 

- -if -



2. Государства-участники предоставляют терпящим бедствие лицам, находящимся на 
Луне, право укрытия на своих станциях, сооружениях, аппаратах и других установках. 

Статья 11 
1. Луна и ее природные ресурсы являются общим наследием человечества, что находит 
свое выражение в положениях настоящего Соглашения и, в частности, в пункте 5 настоя-
щей статьи. 
2. Луна не подлежит национальному присвоению ни путем провозглашения на нее суве-
ренитета, ни путем использования или оккупации, ни любыми другими средствами, 
3. Поверхность или недра Луны, а также участки ее поверхности или недр или природ-
ные ресурсы там, где они находятся, не могут быть собственностью какого-либо госу-
дарства, международной межпра:9ительственной или неправительственной организации, 
национальной организации или неправительственного учреждения или любого физического 
лица. Размещение на поверхности Луны или в ее недрах персонала, космических аппа-
ратов, оборудования, установок, станций и сооружений, включая конструкции, нераз-
рывно связанные с ее поверхностью или недрами, не создает права собственности на 
поверхность или недра Луны или их участки. 

Вышеизложенные положения не наносят ущерба международному режиму, упомянутому 
в пункте 5 настоящей статьи. 
4. Государства-участники имеют право на исследование и использование Луны без 
какой бы то ни было дискриминации на основе равенства и в соответствии с междуна-
родным правом и условиями настоящего Соглашения. 
5. Государства-участники настоящим обязуются установить международный режим, 
включая соответствующие процедуры, для регулирования эксплуатации природных ресур-
сов Луны, когда будет очевидно, что такая эксплуатация станет возможной в ближайшее 
время. Это положение осуществляется в соответствии со статьей 13 настоящего 
Соглашения. 
6. В целях содействия установлению международного режима, упомянутого в пункте 5 
настоящей статьи, государства-участники информируют Генерального секретаря Орга-
низации Объединенных Наций, а также общественность и международное научное сооб-
щество в максимально возможной и практически осуществимой степени о любых природ-
ных ресурсах, которые они могут обнаружить на Луне. 
7. Основные цели международного режима, который должен быть установлен, включают: 

a) упорядоченное и безопасное освоение природных ресурсов Луны; 
b) рациональное регулирование этих ресурсов; 
c) расширение возможностей в деле использования этих ресурсов; и 
d) справедливое распределение между всеми государствами-участниками благ, 

получаемых от этих ресурсов, с особым учетом интересов и нужд развивающихся стран, 
а также усилий тех стран, которые прямо или косвенно внесли свой вклад в исследо-
вание Луны. 



8. Вся деятельность в отношении природных ресурсов Луны осуществляется таким 
образом, чтобы это соответствовало целям, указанным в пункте 7 данной статьи, и 
положениям пункта 2 статьи б настоящего Соглашения, 

Статья 12 
1. Государства-участники сохраняют юрисдикцию и контроль над своим персоналом, 
аппаратами, оборудованием, установками, станциями и соорзг:хениями на Луне» Права 
собственности на космические аппараты, оборудование, установки, станции и сооруже-
ния остаются незатронутыми во время их нахождения на Луне. 
2. К аппаратам, сооружениям и оборудованию или их составным частям, обнаруженным 
за пределами намеченного места их расположения, применяются положения статьи 5 
Соглашения о спасании космонавтов, возвращении космонавтов и возвращении объектов, 
запущенных в космическое пространство. 
3. В чрезвычайных случаях, связанных с угрозой жизни человека, государства-
участники могут использовать оборудование, аппараты, соору:хения, установки или 
запасы других государств-участников на Луне. Уведомление о таком использовании 
незамедлитально направляется Генеральному секретарю Организации Объединенных Наций 
или заинтересованному государству-участнику. 

Статья 13 
Государство-участник, обнаружившее, что на Луне произошла аварийная, вынужден-

ная или иная непреднамеренная посадка космического объекта, который не был им 
запущен, или падение составных частей такого объекта, незамедлительно извещает об 
этом государство-участника, которое осуществило запуск, и Генерального секретаря 
Организации Объединенных Наций. 

Статья 14 
1. Государства-участники настоящего Договора несут международную ответственность 
за национальную деятельность на Луне, независимо от того, осуществляется ли она 
правительственными органами или неправительственными юридическими лицами, и за 
обеспечение того, чтобы национальная деятельность проводилась в соответствии с поло-
жениями, содержащимися в настоящем Соглашении. Государства-участники обеспечивают, 
чтобы неправительственные юридические лица, находящиеся под их юрисдикцией, осуще-
ствляли деятельность на Луне только под контролем и под постоянным наблюдением 
соответствующего государства-участника. 
2, Гбсударства-участники признают, что в результате активизадии деятельности на 
Луне может возникнуть необходимость в детальных соглашениях об ответственности за 
ущерб, причиненный на Луне, в дополнение к положениям Договора о принципах деятель-
кости государств по исследованию и использованию космического пространства, включая 
Луну и другие небесные тела, и Конвенции о международной ответственности за ущерб, 
причиненный космическими объектами. Любые такие соглашения вырабатываются в со-
ответствии с процедурой, предусмотренной в статье 18 настоящего Соглашения. 



Статья 13 
le Каждое государство-участник мокет убедиться в том, что деятельность других 
государств-участников по исследованию и использованию Луны осуществляется в соот-
ветствии с положениями настоящего Соглашения. В этих целях все космические 
аппараты, оборудование, установки, ста1щии и сооружения на Луне открыты для других 
государств'-'участниковс, Эти государства-участники в разумно заблаговременные сроки 
сообщают о планируемом посещении, чтобы позволить провести соответствующие консуль-
тации и принять максимальные меры предосторокности для обеспечекия безопасности и 
избежания помех для нормальных операций на установке, подлежащей посещению» В со-
ответствии с настоящей статьей любое государство-»участник может действовать само-
стоятельно или при полной или частичной помощи любого другого государства-участника 
или через посредство соответствующих международных процедур в рамках Организации 
Объединенных Наций и согласно Уставу. 
2в Государство-участник, которое имеет основания полагать, что другое государство-
участник не выполняет обязательств, возлагаемых на него настоящим Соглашением, или 
что другое государство-участник нарушает права, которыми первое государство поль-
зуется в соответствии с настоящим Соглашением, может запросить проведения консуль-
таций с этим государством-участником. Государство-участник, к котороглу обращен 
подобный запрос, незамедлительно вступает в такие консультации. В таких консульта-
циях имеет право принять участие любое другое государство-участник, которое этого 
требует® Каждое государство-участник, принимающее участие в таких консультациях, 
стремится к взаимоприемлемому урегулированию любого спора и учитывает права и 
интересы всех государств-участников® Информация о результатах этих консультаций 
направляется Генеральному секретарю Орга11изации Объединенных Наций, который передает 
полученную информацию всем заинтересованным государствам-участникам. 
3. Если консультации не приводят к взаимоприемлемому урегулированию с должным 
учетом прав и интересов всех государств-участников, заинтересованные стороны прини-
мают все меры для урегулирования спора другими мирными средствами по своему выбору 
и в соответствии с обстоятельствами и характером спора. Если возникают трудности 
в связи с началом консультаций или если консультации не позволяют прийти к взаимо-
приемлемому урегулированию, любое государство-участник в целях урегулирования спора 
мохсет обратиться за содействием к Генеральному секретарю, не заручаясь согласием 
другой стороны в споре. Государство-участник, которое не поддерживает дипломатичес-
ких отношений с другим заинтересованным государетвом-участником, принимает участие 
в таких консультациях по своему усмотрению либо непосредственно, либо через другое 
государство-участника или Генерального секретаря, выступающих в качестве посредника. 

Статья 16 
В настоящем Соглашении, за исключением статей 17-21, ссылки на государства 

рассматриваются как относящиеся к любой международной межправительственной организа-
ции, которая осуществляет космическую деятельность, если эта организация заявляет, 
что она принимает на себя права и обязанности, предусмотренные настоящим Соглашением, 
и если большинство государств-членов этой организации является государствами-
участникам настоящего Соглашения и Договора о принципах деятельности государств по 
исследованию и использованию космического пространства, включая Луну и другие небес-
ные тела. Государства-члены любой такой организации, являющиеся государствами-
участника1ш настоящего Соглашения, принимают все необходимые меры для обеспечения 
того, чтобы эта организация сделала заявление в соответствии с вышеуказанным. 



Статья I? 
Любое государство-участник Соглашения может предлагать поправки к настоящему 

Соглашению, Поправки вступают в силу для каждого государства-участника Соглашения, 
принимающего эти поправки, после принятия их большинством государств-участников 
Соглашения, а впоследствии для каждого оставшегося государства-участника Соглашения 
в день принятия им этих поправок. 

Статья 18 
Спустя десять лет после вступления в силу настоящего Соглашения в предваритель-

ную повестку дня Генеральной Ассамблеи Организации Объединенных Наций включается 
вопрос о рассмотрении действия настоящего Соглашения, чтобы обсудить в свете пред-
шествующего применения Соглашения, требует ли оно пересмотра. Однако в любое время 
через пять лет после встзтления в силу настоящего Соглашения Генеральный секретарь 
Организации Объединенных Наций в качестве депозитария созывает по требованию одной 
трети государств-участников Соглашения и с согласия большинства государств-участни-
ков конференцию государств-участников для рассмотрения действия настоящего Соглаше-
ния, Конференция по рассмотрению действия Соглашения обсудит также вопрос об осуще-
ствлении положений пункта 5 статьи 11 на основе принципа, указанного в пункте 1 этой 
статьи, и с учетом, в частности, любых соответствующих технических достижений. 

Статья 19 
1, Настоящее Соглашение будет открыто для его подписания всеют государствами в 
Центральных учреждениях Организации Объединенных Наций в Нью-Йорке, 
2, Настоящее Соглашение, подлежит ратификации подписавшими его государствами. Любое 
государство, которое не подпишет настоящее Соглашение до его вступления в силу в 
соответствии с пунктом 3 настоящей статьи, может присоединиться к нему в любое время. 
Ратификационные грамоты и документы о присоединении сдаются на хранение Генеральному 
секретарю Организации Объединенных Наций. 
3, Настоящее Соглашение вступает в силу на ЗО-й день после сдачи на хранение пятой 
ратификационной грамоты. 

Для каждого государства, сдавшего на хранение свою ратификационную грамоту или 
документ о присоединении после вступления в силу настоящего Соглашения, оно вступает 
в силу на ЗО-й день после сдачи на хранение такого документа. 
5, Генеральный секретарь незамедлительно уведомляет все подписавшие и присоедини-
вшиеся к настоящему Соглашению государства о дате каждого подписания, дате сдачи 
на хранение каждой ратификационной грамоты или документа о присоединении, о дате 
вступления в силу настоящего Соглашения, а также о других уведомление. 

Статья 20 
Любое государство-участник настоящего Соглашения может уведомить о своем выходе 

из Соглашения через год после вступления его в силу путем письменного уведомления 
Генерального секретаря Организации Объединенных Наций, Такой выход приобретает силу 
по истечении одного года со дня получения этого уведомления. 



Статья 21 
Настоящее Соглашение, русский, английский, арабский, испанский, китайский и 

французский тексты которого являются равно аутентичными, будет сдано на хранение 
Генеральному секретарю Организации Объединенных Наций, который препроводит заве-
ренные копии настоящего Соглашения всем государствам, подписавшим настоящее 
Соглашение и присоединившимся к нему, 

В УДОСТОВЕЕЕШ'Щ ЧЕГО нижеподписавшиеся, должным образом на то уполномоченные 
своими соответствующими правительствами, подписали настоящее Соглашение, открытое 
для подписания в Нью«^орке 13 декабря 1979 года. 





ACUERDO QUE DEBE REGFR IAS ACTIVIDADES DE LOS ESTADOS EN LA LUNA 
Y OTROS CUERPOS CELESTES 

Los Estados Par tes en el presente Acuerdo, 

Observando las realizaciones de los Estados en la exploración y 

utilización do la Luna y otros cuerpos colontos, 

Reconociendo quo la Luna, como satélite natural de la Tierra, desempeña 

un papel importante en la exploración del espacio ultraterrestre, 

Fj^rmem^nte resjjeltq^s a favorecer, sobre la base de la igualdad, el 

desarrollo de la colaboración entre los Estados a los efectos de la 

exploración y utilÍ7.ación do la Luna y otros cuerpos celestes. 

Deseando evitar que la Luna se convierta en zona de conflictos 

internacionales, 

Tenien_do en cruenta los beneficios que se pueden derivar de la 

explotación de los recursos naturales de la Luna y otros cuerpos celestes. 

Recordando el Tratado sobre los principios que deben regir las 

actividades de los Estados en la exploración y utilización del espacio 

ultraterrestre, incluso la Luna y otros cuerpos celestes, el Acuerdo sobre 

el salvamento y la devolución de astronautas y la restitución de objetos 

lanzados al espacio ultraterrestre, el Convenio sobre la responsabilidad 

internacional por daños causados por objetos espaciales y el Convenio sobre 

el Registro de Objetos Lanzados al Espacio Ultraterrestre, 

Teniendo presente la necesidad de aplicar concretamente y desarrollar, 

en lo concerniente a la Luna y otros cuerpos celestes las disposiciones de 

esos instrumentos internacionales, habida cuenta de los futuros progresos en 

la exploración y utilÍ7:ación dol espacio. 

Han convenido on lo igu i on te : 



Artículo 1 

1. Т.аг, disposiciones riel presento-Acuerdo relativos a la íiuna r.o 

aplicarán también a otros cuerpos celestes del sistema solar distintos de la 
Tierra, excepto en los casos en quo con respecto a alguno de esos cuerpos 

coloñter. entren on vigor normas jurídicas específicas. 

2. Para los finos del presento Acuerdo, las referencias a la Luna 

incluirán las órbitas alrededor de la Luna u otras trayectorias dirigidas 

hacia ella o quo la rcxloan. 

3. El presento Acuerdo no se aplica a las materias extraterrestres 
quo lloqan a la snpe^rficio do la Tlorra por mod i or. naturalon. 

Artículo 2 

Todas las actividades que se desarrollen en la Luna, incluso su 

oxplf)ri>ci ón Y ulilización, so realizarán de conformidad con el derecho 

internacional, en especial la Carta de las Naciones Unidas, y teniendo en 
cuenta la Declaración sobre los principios de derecho internacional 

referentes a las relaciones de amistad y a la cooperación entre los Estados 

de conformidad con la Carta de las Naciones Unidas, aprobada por la Asamblea 

General el 24 de octubre de 1970, en interés del mantenimiento de la paz y 

la seguridad internacionalos y del fomento de la cooperación internacional y 

la comprensión recíproca, y prestando la consideración debida a los 

respectivos intereses do todos los otros Estados Partes. 

Artículo 3 

1. Todos los Estados Partos utilizarán la Luna exclusivamente con 

f i nos pac í f icos. 

2. Se prohibe recurrir a la amenaza o al uso de la fuerza, así como a 

otros actos hostiles o a la amenaza de estos actos, en la Luna. Se prohibe 

también utilizar la Luna para cometer tales actos o para hacer tales 



amenazas con respecto a la Tierra, a la Luna, a naves espaciales, a 

tripulaciones de naves espaciales o a objetos espaciales artificiales. 

3. Los Estados Partes no pondrán en órbita alrededojc de la Luna, ni 

en otra trayectoria hacia la Luna o alrededor de ella, objetos portadores de 

armas nucleares o do cualquier otro tipo de armas de destrucción en masa, ni 

colocarán o emplearán esas armas sobre o en la Luna. 

4. Queda prohibido establecer bases, instalaciones y fortificaciones 

militares, efectuar ensayos de cualquier tipo de armas y realizar maniobroí; 

militaren en la Luna. No se prohibe la utilización de personal militar para 

investigaciones científicas ni para cualquier otro fin pacífico. Tampoco se 

prohibe la utilización de cualesquier equipo o material necesarios para la 

exploración y utilización de la Luna con fines pacíficos. 

Artículo 

1. La exploración y utilización de la Luna incumbirán a toda la 

humanidad y se efectuarán en provecho y en interés de todos los países, sea 

cual fuere su grado de desarrollo económico y científico. Se tendrán 

debidamente en cuenta los intereses de las generaciones actuales y 

venideras, así como la necesidad de promover niveles de vida más altos y 

mejores condiciones de progreso y desarrollo económico y social de 

conformidad con la Carta de las Naciones Unidas. 

2. En todas sus actividades relativas a la exploración y utilización 

de la Luna, los Estados Partes se guiarán por el principio de la cooperación 

y la asistencia mutua. La cooperación internacional conforme al presente 

Acuerdo deberá ser lo más amplia posible y podrá llevarse a cabo sobre una 

bane multilateral o bilateral o por conducto de organizaciones 

internacionales interguber namentales. 



Artículo 5 

.1. I,os Estados Partos informarán al Secretario General de las 

Naciones Unidas, así como al público y a la comunidad científica 

internacional, en toda la medida de lo posible y practicable, de sus 

actividades relativas a la exploración y utilización de la Luna. Se 

proporcionará respecto de cada misión a la Luna, a la mayor brevedad posible 

después del lanzamiento, información sobre la fecha, los objetivos, las 

localizaciones, los parámetros orbitales y la duración de la misión, en 

tanto que, después de terminada cada misión, se proporcionará información 

г.(')1)Г(:> suf. rcr.u 1 t ador., incluidoíi lor. rf\'Uil lados с i oti t í Г icos. Kn cada iiii:;¡ói) 

que dure más de sesenta días, se facilitará periódicamente, a intervalos de 

treinta días, información sobre el desarrollo de la misión, incluidos 

cualesquiera resulta('.os científicos. En las misiones que duren más de seis 

meses, sólo será necesario comunicar ulteriormente las adiciones a tal 

información que sean significativas. 

2. Todo Estado Parte que tenga noticia de que otro Estado Parte 

proyecta operar simultáneamente en la misma zona de la Luna, o en la misma 

órbita alrededor de la Luna, o en la misma trayectoria hacia la Luna o 

alrededor de ella, comunicará sin demora al otro Estado las fechas y los 

planes de sus propias operaciones. 

3. Al desarrollar actividades con arreglo al presente Acuerdo, los 

Estados Partos informarán prontamente al Secretario General de las Naciones 

Unidas, así como al público y a la comunidad científica internacional, de 

cualquier fenómeno que descubran en el espacio ultraterrestre, incluso la 

Luna, que puf4la poner en peligro la vida o la salud humanas, así como de 

cualquier indicio de vida orgánica. 



Artículo б 

1. T,n i nvor> ti qnci on ciontírica on ]a Luna será libre para todos los 
K.stados Partos, sin discriminación de ninguna clase, sobre. la base de la 
igualdad y do conformidad con el derecho internacional. 

2. Al realizar investigaciones científicas con arreglo a las 
disposiciones del presente Acuerdo, los Estados Partes tendrán derecho a 
recoger y extraer de la Luna muestras de sus minerales y otras sustancias. 
Esas muostras permanecerán a disposición de los Estados Partes que las hayan 
hecho recoger y éstos podrá utilizarlas con fines científicos. Los Estados 
Partos tendrán en cu-^nta la conveniencia do poner parto do esas muostras a 
disposición do otros Estados Partes interesados y de la comunidad científica 
internacional para la investigación científica. Durante las investigaciones 
científicas, los Estados Partes también podrán utilizar los minerales y 
otras sustancias de la Luna en cantidades adecuadas para el apoyo de sus 
mis iones. 

.3. l,os Estados Partes están de acuerdo en que conviene intercambiar 
personal científico y de otra índole, en toda la medida de lo posible y 
practicable, en las expediciones a la Luna o en las instalaciones allí 
s ituadas. 

Artículo 7 

]. Al explorar y utilizar l a Luna, los Estados Partes tomarán medidas 
para que no so perturbe el actual equilibrio de su medio, ya por la 
introducción do modificaciones nocivas en ese medio, ya por su contaminación 
perjudicial crin sur, tanci an ajenar, al MOFLIO, ya d̂ ^ cualquier otro modo. LOÍ; 
Estados Partes tomarán también medidas p a r a no perjudicar el medio de la 
Tierra por la introducción de s u s t a n c i a s extraterrestres o de cualquier otro 
modo. 



2. Los Estados Partes informarán al Secretario General de las 

Naciones Unidas de las medidas que estén adoptando de conformidad con el 

párrafo 1 dol presente artículo y también, en la mayor medida viable, le 

notificarán por anticipado todos los emplazamientos que hagan de mater ialor; 

radiactivos en la Luna y los fines de dichos emplazamientos. 

3. Los Estados Partes informarán a los demás Estados Partes y al 

Secretario General acerca de las zonas de la Luna que tengan especial 

interés científico, a fin de que, sin perjuicio de los derechos de los demás 

Estados Partos, se considere la posibilidad de declarar esas zonas reservas 

ciontíficar, internacionales para las que han do concertarse acuerdos do 

protección especia Les, en consulta con los órganos competentes de las 

Naciones Unidas. 

Artículo 8 

1. Los Estados Partes podrán desarrollar sus actividades de 

exploración y utilización de la Luna en cualquier punto de su superficie o 

bajo su superficie, sin perjuicio de las demás estipulaciones del presente 

Acue rdo. 

2. A esos fines, los Estados Partes podrán, especialmente: 

a) Hacer aterrizar sus objetos espaciales en la Luna y proceder a su 

lanzamiento desde la Luna; 

b) Instalar su personal y colocar sus vehículos espaciales, su 

equipo, su material, sus estaciones y sus instalaciones en-cualquier punto 

do 1л superficie o bajo La superficie de la Luna. 

El personal, los vehículos espaciales, el equipo, el material, las 

estaciones y las instalaciones podrán moverse o ser desplazadas libremente 

sobre o bajo la superficie de la Luna. 



3. Las actividades desarrolladas por los Estados Partes de 

conformidad con las disposiciones de los párrafos 1 y 2 del presente 

artículo no deberán entorpecer las actividades desarrolladas en la Luna por 

otros Estados Partos. En caso de que pudieran constituir un obstáculo, los 

Estados Partes interesados celebrarán consultas de conformidad con los 

párrafos 2 y 3 del artículo 15 del presente Acuerdo. 

Artículo 9 

1. Los Estados Partos podrán establecer en la Luna estaciones 

habitados o inhabitadas. El Estado Parte que establezca una estación 

utilizará únicamonto ol ároa quo soa precisa para las nocesidades de la 

estación y notificará inmediatamente al Secretario General de las Naciones 

Unidas el emplazamiento y objeto de tal estación. Ulteriormente, cada año, 

dicho Estado notificará asimismo al Secretario General si la estación se 

sigue utilizando y si se ha modificado su objeto. 

2. Las estaciones deberán estar dispuestas de modo que no entorpezcan 

el libre acceso a todas las zonas de la Luna del personal, los vehículos y 

el equipo de otros Estados Partes que desarrollan actividades en la Luna de 

conformidad con lo dispuesto en el presente Acuerdo o en el artículo I del 

Tratado sobre los principios que deben regir las actividades de los Estados 

en la exploración y utilización del espacio ultraterrestre, incluso la Luna 

y otros cuerpos celestes. 

Artículo 10 

1. r.or, Estados Partes adoptarán todas las medidas practicables para 

protoqor in vid.T y 1л f.alud do lar, porsonan quo no oncuontroii on la I.una. Л 

tal efecto, considerarán a toda persona que se encuentre en la Luna como un 

astronauta en el sentido del artículo V del Tratado sobre los principios que 

doben regir las actividades de los Estados en la exploración y utilización 



del espacio ultraterrestre incluso la Luna y otros cuerpos celestes, y como 

un miembro de la tripulación de una nave espacial en el sentido del Acuerdo 

sobre el salvamiento y la devolución de astronautas y la restitución de 

objetos lanzados al espacio ultraterrestre. 

2. Los Estados Partes ofrecerán refugio en sus estaciones, 

instalaciones, vehículos o equipo a las personas que se encuentren en 

peligro en la Luna. 

IJi 
1. La Luna y sus recursos naturales son patrimonio común de la 

humijnidad conformo a lo enunciado en las disposiciones del presente Acuerdo 

y en particular en el párrafo 5 del presente artículo. 

2. r.a liUiia no puode ser objeto de apropiación nacional mediante 

reclamaciones de soberanía, por medio del uso o la ocupación, ni por ningún 

otro medio. 

3. Ni la superficie ni la subsuperficie de la Luna, ni ninguna de sus 

partes o recursos naturales podrán ser prbpiedad de ningún Estado, 

organización internacional intergubenamental o no gubernamental, 

organización nacional o entidad no gubernamental ni de ninguna persona 

física. El emplazamiento de personal, vehículos espaciales, equipo, 

material, estaciones e instalaciones sobre o bajo la superficie de la Luna, 

incluidas las estructuras unidas a su superficie o subsuperficie, no creará 

derechos de propiedad sobre la superficie o la subsuperficie de la Luna o 

parte alguna de ellas. Las disposiciones precedentes no afectan al régimen 

internacional a quo se hace referencia on el párrafo 5 del presente artículo. 

4. r,or. Instados Partos tienen derecho a explorar y utilizar la Luna 

sin discriminación de ninguna clase, sobre una base de igualdad y de 

conformidad con ol derecho internacional y las condiciones estipuladas en el 

presente Acuerdo. 



Los Est-ndos Partes en ol presente Acuerdo se comprometen a 

establecer un régimen internacional, incluidos los procedimientos 

apropiados, que rija la explotación de los recursos naturales de la Luna, 

cuando esa explotación esté a punto de llegar a ser viable. Esta 

disposición se aplicará de conformidad con el artículo 18 del presente 

Acuerdo. 

6. A fin de facilitar el establecimiento del régimen internacional a 

que se hace referencia en el párrafo 5 del presente artículo, los Estados 

Patten inforinar^n al Secretarlo General de las Naciones Unidas así como al 

público y л la comunidad científica internacional, en la forma más amplia 

posible y viable, sobre los recursos naturales que descubran en la Luna. 

7. Entre las principales finalidades del régimen internacional que se 

ha de establecer figurarán: 

a) El desarrollo ordenado y seguro de los recursos naturales de la 

Luna ; 

b) La ordenación racional de esos recursos; 

c) La ampliación de las oportunidades para el uso de esos recursos; 

d) Una participación equitativa de todos los Estados Partes en los 

beneficios obtenidos de esos recursos, teniéndose especialmente en cuenta 

los intereses y necesidades de los países en desarrollo, así como los 

esfuerzos de los países que hayan contribuido directa o indirectamente a la 

exploración de la Luna. 

8. Todas las actividades referentes a los recursos naturales de la 

I.una se reali7.arán en forma compatible con las finalidades especificadas en 

el párrafo 7 del pro'-.onte artículo y con las disposiciones del párrafo 2 del 

artículo 6 del presente Acuerdo. 



Artículo 12 

1. Ьоя Estados Partos repondrán la jurisdicción y el control sobre el 

personal, los vehículos, el equipo, el material, las estaciones y las 

inr, tala ciónos do su pertenencia que se encuentren en la Luna. El derecho de 

propiedad de los vehículos espaciales, el equipo, el material, las 

estaciones y 1ая instalaciones no resultará afectado por el hecho de que se 

hallen en la Luna. 

2. Cuando or.of. vehículos, inn talacionon y equipo o sus partes 

componentes sean halla(íos fuera del lugar para el que estaban destinados, se 

]os ¿iplicnrá ol artículo S do L Acuerdo f.ohro el salvamento y la devolución 

de astronautas y la restitución de objetos lanzados al espacio 

ultraterrestre. 

3. En caso de emergencia con peligro para la vida humana, los Estados 

Partes podrán utilizar el equipo, los vehículos, las instalaciones, el 

material o los suministros de otros Estados Partes en la Luna. Se 

notificará prontamente tal utilización al Secretario General de las Naciones 

Unidas o al Estado Parte interesado. 

Artículo 13 

El Estado Parte que compruebe que un objeto espacial no lanzado por él 

o sus partes componentes, han aterrizado en la Luna a causa de una avería o 

han hecho en ella un aterrizaje forzoso o involuntario informará sin demora 

al Estado Parte que haya efectuado el lanzamiento y al Secretario General de 

las Naciones Unidas. 



Artículo 14 

1. I,or; Rotados Partes en el presente Acuerdo serán responsables 

intérnacionalmente de las actividades nacionales que realicen en la Luna los 

organinmor. qubornamontales o las entidades no gubernamentales, y deberán 

asegurar que dichas actividades se efectúen en conformidad con las 

disposiciones del presente Acuerdo. Los Estados Partes se asegurarán de que 

las entidades no gubernamentales que se hallen bajo su jurisdicción sólo 

emprendan actividades on la T.una con la autorización y bajo la constante 

fiscalización del pertinente Kstado Parte. 

2. Lor. Estados Partos reconocen que, además do lar. disposiciones cl(/¡ 

Tratado sobre los principios que deben regir las actividades de los Estados 

en la exploración y utilización del espacio ultraterrestre, incluso la Luna 

y otros cuerpos celestes, y del Convenio sobre la responsabilidad 

internacional por dafíos causados por objetos espaciales, puede ser necesario 

hacer arreglos detallados sobre la responsabilidad por daftos causados en la 

Luna como consecuencia de actividades más extensas en la Luna. Esos 

arreglos se elaborarán de conformidad con el procedimiento estipulado en el 

artículo 18 del presente Acuerdo. 

Artículo 15 

1. Todo Estado Parte podrá asegurarse de que las actividades de los 

otros Estados Partes en la exploración y utilización de la Luna son 

compatibles con las disposiciones del presente Acuerdo. Con este fin, todos 

los vehículos espaciales, el equipo, el material, las estaciones y las 

instalaciones que se encuentren en la Luna serán accesibles a los otros 

Estados Partes. Dichos Estados Partes notificarán con antelación razonable 

su intención de hacer una visita, con objeto de que sea posible celebrar las 



conniiltnn quo procedan у adoptar un máximo do precaucionen para velar por la 

seguridad y evitar toda perturbación del funcionamiento normal de la 

instalación visitada. Л los efectos del presente artículo, todo Estado 

Parte podrá utilizar sus propios medios o podrá actuar con asistencia total 

o parcial do cualquier otro Estado Parte, o mediante procedimientos 

internacionales apropiados, dentro del marco de las Naciones Unidas y de 

conformidad con la Carta. 

2. Todo Estado Parte que tenga motivos para creer que otro Estado 

Parto no cumplo las disponicionon que le corresponden con arreglo al 

presente Acuerdo o que otro Entodo Parte vulnera los derechos del primer 

Estado con arreglo al presente Acuerdo podrá solicitar la celebración de 

consultas con ese Estado Parte. El Estado Parte que reciba dicha solicitud 

procederá sin demora a celebrar esas consultas. Todos los Estados Partes 

que participen en las consultas tratarán de lograr una solución mutuamente 

aceptable de la controversia y tendrán presentes los derechos e intereses de 

todos los Estados Partes. El Secretario General de las Naciones Unidas será 

informado de los resultados de las consultas y transmitirá la información 

recibida a todos los Estados Partes interesados. 

3. Cuando las consultas no permitan llegar a una solución que sea 

mutuamente aceptable y respete los derechos e intereses de todos los Estados 

Partes, las partes interesadas tomarán todas las medidas necesarias para 

resolver la controversia por otros medios pacíficos de su elección adecuados 

a las circunstancias y a la naturaleza de la controversia. Cuando surjan 

dificultades en relación con la iniciación de consultas o cuando las 

consultas no permitan llegar a una solución mutuamente aceptable, todo 

Estado Parte podrá r.olicitar la asistencia del Secretario General, sin pedir 

el consentimiento de ningún otro Estado Parte interesado, para resolver la 



controversia. El Estado Parte que no mantenga relaciones diplomáticas con 

otro Estado Parte interesado participará en esas consultas, según prefiera, 

por sí mismo o por mediación de otro Estado Parte o del Secretario General. 

Artículo 16 

A excepción de los artículos 17 a 21, se entenderá que las referencias 

que se hagan on el pronontc Acuerdo a los Estados so aplican a cualquier 

organización internacional intergubernamental que realice actividades en el 

espacio ultraterrestre, siempre que tal organización declare que acepta los 

derechos y obligaciones estipulados en el presente Acuerdo y que la mayoría 

de los Estados miembros de la organización sean Estados Partes en el 

presente Acuerdo y en el Tratado sobre los principios que deben regir las 

actividades de los Estados en la exploración y utilización del espacio 

ultraterrestre, incluso la Luna y otros cuerpos celestes. Los Estados 

miembros de cualquiera de tales organizaciones que sean Estados Partes en el 

presento Acuerdo adoptarán todas las medidas pertinentes para que la 

organización haga una declaración de conformidad con lo que antecede. 

^r t^ culo 17 

Todo Estado Parte en el presente Acuerdo podrá proponer enmiendas al 

mismo. Las enmiendas entrarán en vigor para cada Estado Parte en el Acuerdo 

que las acepte cuando éstas hayan sido aceptadas por la mayoría de los 

Estados Partes en ol Acuerdo y, en lo sucesivo, para cada Estado restante 

que sea Parte en el Acuerdo en la fecha en que las acepte. 

A£ tículo 18 

Cuando hayan transcurrido diez años desde la entrada en vigor del 

presente Acuerdo, se incluirá la cuestión de su reexamen en el programa 



provisional de la Asamblea General de las Naciones Unidas a fin de 

considerar, a la luz de cómo se haya aplicado hasta entonces, si es preciso 

proceder a su revisión. Sin embargo, en cualquier momento, una vez que el 

presente Acuerdo lleve cinco aflos en vigor, el Secretario General de las 

Naciones Unidas, en su calidad de depositario, convocará, a petición de un 

tercio de los Estados Partes en el Acuerdo y con el asentimiento de la 

mayoría de ellos, una conferencia de los Estados Partes para reexaminar el 

Acuerdo. La conferencia encargada de reexaminarlo estudiará asimisnra la 

cuestión de la aplicación de las disposiciones dol párrafo 5 del artículo IJ, 

sobro la baso dol principio a quo se hace referencia en el párrafo 1 de ese 

artículo y teniendo en cuenta en particular los adelantos tecnológicos que 

sean pertinentes. 

Artículo 19 

1. E] presente Acuerdo estará abierto a la firma de todos los Estados 

en la Sede de lar. Naciones Unidas en Nueva York. 

2. El presente Acuerdo estará sujeto a ratificación, aprobación o 

aceptación por los Estados signatarios. Los Estados que no firmen el 

presente Acuerdo antes de su entrada en vigor de conformidad con el párrafo 3 

del presente artículo podrán adherirse a él en cualquier momento. Los 

instrumentos de ratificación, aprobación, aceptación o adhesión se 

depositarán ante el Secretario General de las Naciones Unidas., 

3. El presente Acuerdo entrará en vigor a los treinta días de la 

fecha do depósito del quinto instrumento de ratificación, aprobación o 

aceptación. 

4. Para cada uno de los Estados cuyos instrumentos de ratificación, 

aprobación, aceptación o adhesión se depositen después de la entrada en 

vigor del presente Acuerdo, éste entrará en vigor a los treinta días de la 

fecha del depósito del instrumento respectivo. 



5. El Secretario General informará sin tardanza a todos los Estados 

signatarios y a todos los Estados que se hayan adherido al presente Acuerdo 

de la fecha de cada firma, de la fecha de depósito de cada instrumento de 

ratificación, aprobación, aceptación o adhesión al Acuerdo, de la fecha de 

su entrada en vigor y de cualquier otra notificación. 

A^Uculo ^ 

Todo Estado Parte en el presente Acuerdo podrá comunicar su retiro del 

Acuerdo al cabo de un aho de su entrada en vigor, mediante notificación p o r 

escrito dirigida al Secretario General de las Naciones Unidas. Tal retiro 

surtirá ofocto un aho después de la focha en que se reciba la notificación. 

Artículo 21 

El original del presente Acuerdo, cuyos textos en árabe, chino, 

español, francés, inglés y ruso son igualmente auténticos, se depositará 

ante el Secretario General de las Naciones Unidas, que remitirá copias 

debidamente certificadas del mismo a los gobiernos de los Estados 

signatarios y de los Estados que se adhieran al Acuerdo. 

EN TESTIMONIO DE LO CUAL, los infrascritos, debidamente autorizados por 

sus respectivos gobiernos, firman este Acuerdo, abierto a la firma en Nueva 

York, el 18 de diciembre de 1979. 



In the name of Afghanistan: 
Au nom de l'Afghanistan! 
J о LiÜ I ^ 

ШИШП-: 

От имени Афганистана: 
En nombre del Afganistán: 

In the name of Albania: 
Au nom de l'Albanie: 

От имени Албании : 
En nombre de Albania: 

In the name of Algeria: 
Au nom de l'Algérie: 

От имени Алжира : 
En nombre de Argelia: 



In the n&me of Angola: 
Au nom de 1*Angola: 

От имени Анголы: 
En nombre de Angola: 

In the neune of Argentina: 
Au nom de l'Argentine: 
: en- '-f 

От имени Аргентины : 
En nombre de la Argentina; 

In the name of Australia: 
Au nom de l'Australie: 

От имени Австралии: 
En nombre de Australia: 



In the name of Austria; 
Au nom de l'Autriche: 
, iWf^ij 

От имени Австрии: 
En nombre de Austria: 

In the name of the Bahamas : 
Au nom des Bahamas: 
• 1» l, ̂. ̂  ) I ^ 

От имени Багамских островов 
En nombre de las Bahamas: 

In the name of Bahrain: 
Au nom de Bahreïn: 
: О — T Í ' 

ítAt^fh 
От имени Бахрейна: 
En nombro de Bahrein: 



In the name of Bangladeshi 
Au nom du Bangladeshi 

Ш ^ Ш Ш : 

От имени Бангладеш: 
En nombre de Bangladesh: 

In the name of Barbados: 
Au nom de la Barbade: 
J J ̂-—iji Ь 

От имени Барбадоса: 
En nombre de Beurbados: 

In the name of Belgium: 
Au nom de la Belgique: 

От имени Бельгии: 
En nombre de Bélgica: 



In the name of Benin: 
Au nom du Bénin: 

От ииени Бенина: 
En nombre de Benin : 

In the name of Bhutan: 
Au nom du Bhoutan: 
: о f^ 

От имени Бутана: 
En nombre de Bhután: 

Tn llie name of Bolivia; 
Au nom de la Bolivie: 
. l^xJ^ ̂  L 

От имени Боливии: 
En nombre de Bolivia: 



In the name of Botswana: 
Ли nom du Botswana: 

От имени Ботсваны: 
En nombre de Botswana: 

In the name of Brazil 
Au nom du Brésil: 
: J wj ' f^ 

От имени Бразилии: 
En nombre del Brasil: 

In the name of Bulgaria; 
Au nom de la Bulgarie: 
j I-ÀJL ̂  L 

От имени Болгарии: 
En nombre de Bulgaria: 



In the name of Burma: 
Au nom de la Birmanie: 
: '—-jjf ̂  Lf 

От имени Бирмы: 
En nombre de Bimiania: 

In the name of Bxirundi : 
Au nam du Burundi: 
• ijf JÙ^J^mt Lf 

От имени Бурунди: 
En nombre de Burundi: 

In the name of the Byelorussian Soviet Socialist Republic: 
Au nom de la République socialiste soviétique de Biélorussie: 
: i-^l^^-Jl ÂrfÎÎ/Li'ill U^j^^J^ 

m à 

От имени Белорусской Советской Социалистической Республики; 
En nombre de la República Socialista Soviética de Bielorrusia: 



In the name of Canada; 
Au nom du Canada: 
: IJ 'S f^ If 

От имени Канады: 
En nombre del Canadá: 

In the name of Cape Verde: 
Au nom du Cap-Vert: 

ШШШ] : 
От имени Островов Зеленого Мыса; 
En nombre de Cabo Verde: 

In thf» name оГ the Central African Republie; 

Ли nom de la Hepubliqiie centrafricaine : 

От имени Пентрплыюпг^'риканской Республики 

Мп nombre do la I?opüblica Contronfricana: 



In the паше of Chad: 
Au nom du Tchad; 

т ^ П : 

От имени Чада: 
En nombre del Chad: 

In the name of Chile; 
Au nom du Chili: 

: c ^ — ^ 

От имени Чили: 
En nombre de Chile: 

In the name of China: 
Au nom de la Chine: 
:cri— 

Ш Й ' Ш : 

От имени Китая: 
En nombre de China: 

Ш с и л л 
l 



In the name of Colombia: 
Au nom de la Colombie: 

От имени Колумбии: 
En nombre de Colombia: 

Tn i.he пшпе of the Comoros: 
Ли nom des Comores : 
: 3 C^' 

От имени Коморских островов: 
Kn nombre de las Comoras: 

In the nome of the Congo: 
Au nom du Congo: 

От имени Конго: 
En nombre del Congo: 



In the name of Costa Rica 
Au nom du Costa Rica: 
J Г. ̂ ¡¡j llL»»̂  ç^M 

От имени Коста-Рики: 
En nombre de Costa Rica: 

In the name of Cuba; 
Au nom de Cuba: 

От имени Кубы: 
En nombre de Cuba: 

In the name of Cyprus: 
Au nom de Chypre: 

От имени Кипра: 
En nombre de Chipre: 



In the name of Czechoslovakia: 
Au nom de la Tchécoslovaquie: 

От имени Чехословакии: 
En nombre de Checoslovaquia: 

In the name of Democratic Kampuchea: 
Ли nom du Kampuchea démocratique: 
. ó I j J I ^ L 

m ï i i i m ^ : 

От имени Демократической Кампучии: 
En nombre de Kampuchea Democrática: 

In the пгше of the Democratic People's Republic of Korea: 
Au nom de la République populaire démocratique de Corée: 
: "à Д» oJi î t— 

От имени Корейской Народно-Демократической ^Республики; 
En nombre de la República Popular Democrática de Corea: 



工n the name of Democratic Yemen: 

Au nom du Y吕men d昌mocratique:

:;→11h ‘.u l 世~I 俨L

代表民主也门:

OT HMeHH 且eUOKpaTHQeCKOrO neUeHa: 

En nombre del Yemen Democrático~ 

1n the nnme of Denmark: 

Au nom du Danemark: 

.I!.l一二 l ..u I......L• 

代表丹变:

OT HMelm: 且8.lntH:

F.n nombre de ninnmnrca: 

Tn the name of Djibouti: 

Au nom de Djibouti: 

: v.---'俨~~Lr

(飞 k古才i捉:

OT JAUelUi且JlCJA6yTJA:

F.n nombre de Djibouti: 



In the name of Dominica: 

Au nom de la Dominiq\ie: 

ft â ^ /ê -)P : 
От имени Доминики: 
En nombre de Dominica: 

In tho nome of the Dominican Republic: 
Au nom de la République Dominicaine: 
î л-Дл^з oJ I ' ̂  t 

От имени Доминиканской Республики: 
En nombre de la República Dominicana: 

In the name of Ecuador: 
Au nom de l'Equateur: 
: J? Ь — ^ ' 

От имени Эквадора: 
En nombre del Ecuador: 



In the name of Egypt: 
Au nom de l'Egypte: 
; J «ли 

От имени Египта: 
En nombre de Egipto: 

In the name of El Salvador: 
Au nom d'El Salvador: 
J J I.JJLJ I ^ 

От имени Сальвадора: 
En nombre de El Salivador: 

In the name of Equatorial Guinea: 
Au nom de la Guinée équatoriale: 

От имени Экваториальной Гвинеи: 
En nombre de Guinea Ecuatorial: 



1n the l1!lme of Ethiopia: 

Au nom de l'Ethiopie: 

: 1.一~、少户! I 俨. ~ 

代农埃塞俄比亚:

OT MUeHll 3~llOnMll: 

F.n nombre de Etiopla: 

In the no.me of FiJi: 

Au nom de Fidji: 

f l)一斗.".; ('.... 1.,. 

{飞 k~l~ : 

0 '1' ll lJ eHll ②贝贝"'H:

En nombre de FiJi: 

1n the name of Finland: 

Au nom de 10. Fin1o.nde: 

1 .1一~俨-1.，.

f飞丧芬兰:

OT HueHH ~HHnRHA饵01:

En nombre de Finlandìa: 



In the name of France: 

Au nom de 1& Francet 

一......:.)俨 L

代表法国: 在γOT I.1Mem! ~aHUHH: 

En nombre de Francia: 

~~~~ 

1n the name of Gabon: 

Au nom du Gabon: 

: 0" 一叫li-r-品 L

代表加革:

OT HMem'l ra6oHa: 

En nombre de1 Gnb6n: 

1n tI,e name of the Gambia: 

Au nom de 1 0. Grunbie: 

: L~LC 俨咽 1吧
JLn 

卜
-
U

J‘,
ih 

OT HMem~ rd l.l 6 l'1l'1: 

)0;11 nombre de G runb in : 

2þf庐闻队 1" l!ò 

4ι~..ι~ "'"' I~ t: _ 



In the name of the Germeui Democratic Republic: 
Au nom de la Republique démocratique allemande: 
. и VI ¿цЛэ íyû  aJ Í jH-*^ ' 

От имени Германской Демократической Республики: 
En noml)re de la República Democrática Alemana: 

In the name of the Federal Republic of Germany: 
Au nom de la République fédérale d'Allemagne: 

rfjUo'ill U i ^ P - U , L , 

От имени Федеративной Республики Германии: 
En nombre de la República FederiJ. de Alemania: 

In the name of Ghana: 
Au nom du Ghana: 
J t J l¿ L 

От имени Ганы: 
En nombre de Ghana: 



In the name of Greece: 
Au nom de la Grèce: 
: I Í ̂  L 

От имени Греции: 
En nombre de Grecia: 

In the nome of Grenada; 
Au nom de la Grenade: 
: ' J ' — L 

От имени Гренады: 
En nombre de Granada: 

In the name of Guatemala: 
Au nom du Guatemala: 

От имени Гватемалы: 
En nombre de Gxiatemala: 



In the neune of Guinea: 
Au nom de la Guinée: 
: '—rf-^ '-i 

От имени Гвинеи: 
En nombre de Guinea: 

In the name of Guinea-Bissau; 
Au nom de la Guinée-Bissau: 
. j I _ IjiJirfOt f^ 

От имени Гвинеи-Бисау: 
En nombre de Guinea-Bissau: 

In the name of Guyana; 
Au nom de la Guyane: 
i I—; ^ L 

f-̂ itàilî̂ l̂ : 
От имени Гвианы: 
En nombre de Guyana: 



In the name of Haiti; 
Au nom d'Haïti: 

От имени Гаити: 
En nombre de Haití: 

In the name of the Holy See: 
Au nom du Saint-Siège: 

Ш Ш : 

От имени Святейшего престола; 
En nombre de la Santa Sede: 

In the name of Honduras: 
Au nom du Honduras : 
tLT^JÎ^ ^ 

а т т ш : 

От имени Гондураса: 
En nombre de Honduras: 



In the name of Hungary; 
Au nom de la Hongrie: 

От имени Венгрии: 
En nombre de Hungría: 

In the name of Iceland: 
Au nom de l'Islande: 
J IJ—li^l ^L, 

От имени Исландии: 
En nombre de Islandia: 

In the name of India: 
Au nom de l'Inde: 

-t-

От имени Ивдии: 
En nombre de la India: 



Tn the nauie of Indonesia: 
All nom de l'Indonésie: 

От имени Индонезии: 
En nombre de Indonesia: 

In the name of Iran; 
Au nom de l'Iran: 

: О ' 

т ^ Щ : 

От имени Ирана: 
En nombre del Irán: 

In tlie name of Iraq: 
Au ñora de l'Iraq: 
• Jj I ̂  L 

От имени Ирака: 
En nombre del Iraq: 



In the name of Ireland 
Au nom de l'Irlande: 
I IJ üjrfl p^Lf 

От имени Ирландии: 
En nombre de Irlanda: 

Tn the nome of Israel: 
Au nom d'Israël: 
5 J — I L 

Ш П М : 

От имени Израиля: 

En nombre de Israel: 

In the name of Italy; 
An nom de l'Italie: 

От имени Италии: 
En nombre de Italia: 



In the name of the Ivory Coast: 
Au nom de la Côte d'Ivoire: 
J ̂  I-Í-AJ I «J-.»- LUI 

От имени Берега Слоновой Кости; 
En nombre de la Costa de Marfil: 

In the name of Jamaica: 
Au nom de la Jamaïque: 

: '—^ ̂  ̂  ^ 

От имени Ямайки: 
En nombre de Jamaica: 

In the name of Japan: 
Au nom du Japon: 

От имени Японии: 
En nombre del Japón: 



In the name of Jordan: 
Au nom de la Jordanie: 

hB . 

От имени Иордании: 
En nombre de Jordania: 

In the name of Kenya: 
Au nom du Kenya: 

От имени Кении: 
En nombre de Kenya: 

In the name of Kuwait 
Au nom du Koweït: 

: — L 

От имени Кувейта: 
En nombre de Kuwait: 



In the name of the Lao People's Democratic Repuhlic: 
Au nom de la Republique démocratique populaire lao: 
: é rf-^w^JÜ I ^ Ijî  JÜI y f—' 

От имени Лаосской Народно-Демократической Республики 
En nombre de la República Democrática Popular Lao: 

Tn the name of Lebanon: 
Au nom du Liban; 
t О ' f^ ̂ ^ 

От имени Ливана: 
Rn nonil)re del Líbano: 

Tn the naine of í.esotho; 

Ли nom du Leoollio: 

ÜT имени Лесото: 
En nombre de Lesotho: 



In the name of Liberia: 
Au nom du Liberia: 
î '——if f^ ̂  

Ш М Ь Ш ^ : 

От имени Либерии: 
En nombre de Liberia: 

In the neune of the Libyem Arab Jamahiriya: 
Au nom de la Jamahiriya arabe libyenne: 

ш ш а ^ щ ш ш ш : 

От имени Ливийской Арабской Джамахирии: 
En nombre de la Jamahiriya Arabe Libia: 

In the name of Liechtenstein: 
Au nom du Liechtenstein: 

L 

ítí^^'jtíblrXh 
От имени Лихтенштейна: 
En nombre de Liechtenstein: 



In the паше of Luxembourg; 
Au nom du Luxembourg: 

От имени Люксембурга: 
En nombre de Luxemburgo: 

In the name of Madagascar; 
Au nom de Madagascar: 
; j iJLÎJU ^ L, 

От имени Мадагаскара: 
En nombre de Madagascar: 

In the name of Malavi: 
Au nom du Malawi: 
: Lî  ̂ — . f^ L 

От имени Малави: 
En nombre de Malavi: 



In the name of Malaysia: 
Au nom de la Malaisie: 
xi-:—tfJrtJ'-

Or ИМОНИ Малайзии: 
En nombre de Malasia: 

In the name of the Maldives: 
Au nom des Maldives: 

— i f JÜ. 

От имени Мальдивов: 

En nombre de Maldivas: 

In the name of MeúLi : 
Au nom du Mali: 

От имени Мали: 
En nombre de Malí: 



In the name of Malta: 
Au nom de Malte: 
• ̂  I I? I I* pxW' 

От имени Мальты: 
En nombre de Maüta: 

In the name of Mauritania; 
Au nom de la Mauritanie: 
: ' ft^^jr 

От имени Мавритании: 
En nombre de Mauritania: 

In the name of Mauritius: 
Au nom de Maurice: 
: ltj f^^^ 
Ш Ш Ш : 

От имени Маврикия: 
En nombre de Mauricio: 



In the name of Mexico; 
Au nom du Mexique: 

ШШ'^'Щ-: 

От имени Мексики; 
En nombre de Mexico: 

In the name of Monaco; 
Au nom de Monaco: 

От имени Монако: 
En nombre de Monaco: 

In the nome of Mongolia: 
Au nom de la Mongolie: 

mtt-. 

От имени Монголии: 
En nombre de Mongolia: 



In the name ot Morocco: 

Au no皿 du Maroc: 

:，，:-，~1 俨L

代表摩洛哥:

OT HMeHH Mapo民KO:

En nombre de Marruecos: 

1n the n也me ot Mozambique: 

Au nom du Mo zambique: 

:J咱'f'" 1j，.俨..l，

代表莫桑比克:
OT HUeHH M03Qu6HKa: 

En nombr曹 de Mozambique: 

1n the name of Nauru: 

Au nom de Nauru: 

l; _L '.Jj <J r-
(t丧哨件:

OT HUeHH Haypy: 

En nombre de Nauru: 



Til tlHî name of Nopal: 
Au nom du Nepal: 

; L 

ÜT имени ileriajia: 
En nombre de Nepal : 

In the name of the Netherlands ; 
Au nom des Pays-Bas: 
. \j J>Jb ̂  L 

От имени Нидерландов: 
En nombre de los Países Bajos: 

Tn the nnme of New Zealand: 
An nom de la Nouvelle-Zélemde; 

: I J — ' ' Á f j ^ f — ^ 

íHí^íirl'ri: 
От имени Новой Зеландии: 
En nombre de Nueva Zelandia: 



In the name of Nicaragua: 
Au nom du Nicaragua: 

: 

От имени Никарагуа: 
En nombre de Nicaragua: 

In the name of the Niger: 
Au nom du Niger: 

От имени Нигера: 
En nombre del Niger: 

In the name of Nigeria: 
Au nom du Nigeria: 

]bkh}A¡m\L 

От имени Нигерии: 
Kn nombre de Nigeria: 



In the name of Norvay; 
Au nom de la Norvège: 

: ' f—^ ̂  

От имени Норвегии: 
En nombre de Noruega: 

In the name of Oman: 
Au nom de l'Oman: 
îO '-i 

От имени Омана: 
En nombre de Omán : 

In the name of Pakistan; 
Au nom du Pakistan: 
• ̂  I——l-rf ^ 

ítíííGAyi/íiíl: 

От имени Пакистана: 
FM nombre del Pakistan: 



In the name of Panama: 
Au nom du Panama: 
• t ,Л к « 

От имени Панамы: 
En nombre de Panamá: 

In the name of Papua New Guinea: 
Au nom de la Papouasie-Nouvelle-Guinée; 
. 4 jLiü ! L L 

От имени Папуа-Новой Гвинеи; 
En nombre de Papua Nueva Guinea: 

In the name of Paraguay: 
Au nom du Paraguay : 
. {J Ij plj L ^ L 

ítí^líili:!-
От имени Парагвая: 
Kn nombre del Paraguay: 



In the name of Peru: 
Au nom du Pérou: 

: íjt— 

От имени Перу: 
En nombre del Perú: 

In the name of the Philippines: 
Au nom des Philippines: 
: iiJI 

От имени Филиппин: 
En nombre de Filipinas: Сил Л 

d f ^ 

In the name of Poland: 
Au nom de la Pologne: 
51 J-^JJ^ L 

От имени Польши: 
En nombre de Polonia: 



In the name of Portugal 
Au nom du PortugCLl: 
• v j I — I pjur L 

От имени Португалии! 
En nombre de Portugal: 

In the name of Qatar: 
Au nom du Qatar: 

От имени Катара: 
En nombre de Qatar: 

In the name of the Republic of Korea; 
Au nom de la République de Coree: 

{ы-ктш: 
От имени Корейской Республики: 
En nombre de la República de Corea: 



In the name of Romeinia: 
Au nom de la Roumanie: 
. I . J L •̂ jf-

От имени Румынии: 
En nombre de Rumania: 

y . / f í ^ 

In the name of Rwanda: 
Au nom du Rwanda: 

От имени Руанды*. 
En nombre de Rwanda: 

In tfie name of Saint Lucia: 

Ли nom de Hainte-Lucie: 

.L 

От Со1- :т-Л! ' 1спм : 

l'ii nombre de Santa Lucía; 



1n the name of Samoa: 

Au nom du Samoa: 

: '~L...户..， L

代表萨摩亚:

OT VU.l eHM CO ),100: 

En nombre de Samoa: 

In the name of San M且rino:

Au nom de Saint-Marin: 

: '~JL 0 L...俨w~

代古果马力 }17:

OT MMeHM COH-MopMHO: 

En nombre de San Marino: 

In the name of S8ρTome and rrincipe: 

Au nom de Sao Tomé-et-rrincipe: 

:~牛~.r' l.J""二。」俨 L

代表圣多关手p 普林西比:

OT MMe 日 M Call-ToMe M npMHCMnM: 

En nombre de Santo Tomé y Príncipe: 



In the name of Saudi Arabia: 
Au nom de l'Arabie Saoudite: 

^jJI aSlLJI 

От имени Саудовской Аравии: 
En nombre de Arabia Saudita: 

In the name of Senegal: 
Au nom du Senegal: 

От имени Сенегала: 
En nombre del Senegal: 

In the name of Seychelles: 
Au nom des Seychelles: 
• . -J* J р-.АЛ' l-̂  

От имени Сейшельскизс островов 
En nombre de Seychelles: 



In the name of Sierra Leone: 
Au nom de la Sierra Leone: 

i 0 3 — r — 

От имени Сьерра-Леоне: 
En nombre de Sierra Leona: 

In the паше of Singapore: 
Au nom de Singapour: 
j à —• Lf 

От имени Сингапура: 
En nombre de Singapur: 

In the name of Solomon Islands: 
Au nom des Iles Salomon : 

От имени Соломоновых Островов 
En nombre de las Islas Salomon : 



In the name of Somalia: 
Au nom de la Somalie: 
j J l _ — ç ^ L 

m'M m-. 

От имени Сомали: 
En nombre de Somalia: 

Tn the name of South Africa: 
Au nom de l'Afrique du Sud: 

От имени Южной Африки: 
En nombre de Sudáfrica: 

In the name of Spain: 
Au nom de l'Espagne: 

i^fí^^í : 

От имени Испании: 
En nombre de España: 



In the name of Sri Lanka; 
Au nom de Sri Глпка: 
. I V i j j ^ L 

От имени Ш])и Ланки: 
En nombre de Sri Lanka: 

In the name of the Sudan; 
Au nom du Soudein: 

J» r-^ 

Я-йШ: 

От имени Судана: 
Бп nombre del Sudán: 

In the name of Suriname: 
Au nom du Suriname: 

: с ' ^ jV ^ 
ÎÛ '̂ v'!'iVi: 

От имени Суринама: 
En nombre de Suriname: 



In the name of Swaziland: 
Au nom du Swazilaлà: 
• • ' '• ^ум! Lj 

От имени Свазиленда: 
En nombre de Swaziland!а: 

In the name of Sweden; 
Ли nom de la Suède: 

От имени Швеции: 
En nombre de Suecia: 

In the name of Switzerland; 
Au nom de la Suisse: 

От имени Швейцарии: 
En nombre de Suiza: 



In the name of the Syrian Arab Republic: 
Au nom de la République arabe syrienne: 

От имени Сирийской Арабской Республики 
En nombre de la República Arabe Siria: 

In the name of Thailand: 
Au nom de la Thaïlande: 
: J Ц, b L 

От имени Таиланда: 
En nombre de Tailandia: 

In the name of Togo: 
Avi nom du Togo : 

: ̂  ^ (̂ '-i 

От имени Того: 
En nombre del Togo: 



In the name of Tonga: 
Au nom des Tonga: 
: tí 

От имени Тонга: 
En nombre de Tongat 

In the name of Trinidad and Tobago: 
Au nom de la Trinité-et-Tobago: 

От имени Тринидаде и Тобаго: 
En nombre de Trinidad y Tabago: 

In the name of Tunisia: 
Au nom de la Tunisie: 
: L T — f ^ 

От имени Туниса: 
En nombre de Túnez : 



In the name of Turkey: 
Au nom de la Turquie: 

От имени Турции: 
En nombre de Turquía: 

In the name of Ugeinda; 
Au nom de l'Ouganda: » 
; I I ^ L 

От имени Уганды: 
En nombre de Uganda: 

In the name of the Ukrainian Soviet Socialist Republic: 
Ли nom do la Republique socialiste soviétique d'Ukraine: 
: â ¿j: Irfĵ-J ' à Д V • t—^ 'A ' ̂ J H - ^ r^ ̂^ 

От имени Украинской Советской Социалистической Республики 
En nombre de la República Socialista Soviética de Ucrania: 



In the name of the Union of Soviet Socialist Republics: 
Au nom de l'Union des Républiques socialistes soviétiques: 

Ш ш^к t i Ш : 
От имени Союза Советских Социалистических Республик 
En nombre de la Unión de Repúblicas Socialistas Soviéticas: 

In the name of the United Arab Emirates: 
Au nom des Emirats arabes unis: 
J à I I o - I j 'il I ^ L 

От имени Объединенных Арабских Эмиратов: 
En nombre de los Emiraton Arabes Unidos: 

In the name of the United Kingdom of Great Britain and Northern Ireland; 
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord: 
s V J I - ^ ' I I 3 ^ - - J I l ^ l i ^ i ^ S j l > ^ I " 4 5 L L J I 

От имени Соединенного Королевства Великобритании 
и Северной Ирландии: 

En nombre del Reino Unido de Gran Bretaña e Irlanda del Norte: 



In the name of the United Republic of Cameroon: 
Au nom de la Republique-Unie du Cameroun: 
: i J — e O - J I ' f ^ ^ 

От имени Объединенной Республики Камерун: 
En nombre de la República Unida del Camerún: 

Tn the name of the United Republic of Ttuizania: 
Au nom de la République-Unie de Tanzanie: 

' i w) I I j r ^ L 

От имени Объединенной Республики Танзания: 
En nombre de la República Unida de Tanzania: 

In the name of the United States of America: 
Au nom des Etats-Unis d'Amérique: 

От имени Соединенных Штатов Америки: 
En nombre de los Estados Unidos de América: 



In the name of the Upper Volta: 
Au nom de la Haute-Volta: 

От имени Верхней Вольты: 
En nombre del Alto Volta: 

In the name of Uruguay: 
Au nom de l'Uruguay: 
: (J ^ ^ L 

От имени Уругвая: 
En nombre del Uruguay: 

In the name of Venezuela: 
Au nom du Venezuela: 

От имени Венесуэлы: 
Ên nombre de Venezuela: 



In the name of Viet Nam: 
Au nom du Viet Nam: 
: f ' f^ ^ 

От имени Вьетнама: 
En nombre de Viet Nam: 

In the name of Yemen: 
Au nom du Yemen: 

: o - ^ ' ^ 

ftil-llAÎI : 
От имени Йемена: 
En nombre del Yemen : 

In the name of Yugoslavia; 
Au nom de la Yougoslavie: 

Í-Ví̂ ífjî fe-:̂ : 
От имени Югославии: 
En nombre de Yugoslavia: 



In the name of Zaire: 
Au nom du Zaïre: 
: — 5 Ij Lí 

mMJ"^^ : 
От имени Заира: 
En nombre del Zaire: 

In the пале of Zambia; 
Au nom de la Zambie: 
• ^ r̂ ^^«U' и 

тЧШ: 
От имени Замбии: 
F.n nombre de Zambia: 



I hereby certify that the foregoing 
text is a true copy of the Agreement 
governing the activities of States on 
the moon and other celestial bodies, 
adopted by the General Assembly of the 
United Nations on 5 December 1979, 
the original of which is deposited with 
the Secretary-General of the 
United Nations. 

Je certifie que le texte qui précède 
est une copie conforme de l'Accord régissant 
les activités des Etats sur la lune et les 
autres corps célestes, adopté par l'Assemblée 
générale des Nations Unies le 5 décembre 1979, 
dont l'original se trouve déposé auprès du 
Secrétaire général de l'Organisation des 
Nations Unies. 

For the Secretary-General: 
The Legal Counsel 

Pour le Secrétaire général : 
Le Conseiller juridique 

United Nations, New York, 
12 May 1980 

Organisation des Nations Unies, New York, 
Le 12 mai I98O 


